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LEGISLATIVE ASSEMBLY. 
Tuesday, 8rdAugust, 194,3. 

The Assembly met in the Assembly Chamber of. the Counoil . Ho,:!se at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) In the 
Chair. 

STARRlm QUESTIONS AND ANSWERS. 
(a)' ORAL ANSWERS. 

DBTBNUS AND PRISONERS CONVICTBD UNDER DEFBNCE OF INDIA RULES. 
152: .JIr. Kabi Bakah Ill&hi Baksh Bhutto: (a) Will the HOllourable th" 

HOllie Member be pleased to state the number of detenus und prilion(jrs cOllvict· 
ed undeor the Defence of India Hulas 'I 

(b) 1& there ,any ammgement to revise each case individually after some 
tillle~) If not, do Government propose to do so now? . 

The ltoIlourable Sir :aeginald .uwell: (a) The number of persons detained 
under Dldence of India Hule 2(; from the beginning of thtl war up to ~ t June, 
1943, was 17,766, of whom 11,717 were still under detention on that date. The 
nwnber of persons convicted during the same period under the Defence of Indill 
Rules was 75,U41, while the number actually in jail on June lst was 15,009. 
The above totals do not, however, include the North W€8f"Frontier Province for 
which Province figures are not available. . 

(b) There is no automatic arrangement for the review of each case of deten· 
t.ion after a particular period. The principle which both the Government of 
lndia ond Provincial Governments have constantly in mind, however is that no 
,;,eeurity prisoner shall remain in Jail whose detention is not essential in the 
Illterests of security und the efficient prosecution of the war. 

Sarclar Set Singh: Has the attention of the Honourable Member been 
drawn to the ret(:'ut report comilJg from the House of Commons wherein 
it. was said that the House of Commons have constituted themselves 

. into a body to examine the Defence of India Rules there ill Engiand 
and to llee that no injustice is done by the application of sueh rules? 

The Honourable Sir :aeginald Jlaxwell: The House of Commons was talking 
about England and not about India. In any case, I have no official report about 
this. e 

. Sarclar Set Singh: May I know if the Honourable Member wi!! flease 
make enquiries and if he proposes to constitute a similaz: Committee 0 this 
House to look. into those tules? 

The Honourable Sir :aeginald lluweU: The question does not relate to 
the Defence of India rules. .. 

Mr. X. O. Keogy: Is not the answer this that India is not England? 
Mr. Lalchand Navalral: May I know whether these detenus have been 

detained u ~r the orders of the Central Government or of the Provincial 
Governments? 

The Honourable Sir :aeg1Dald lIuwell: Nearly all of them under the orders 
of the Provincial Governments. 

Ill. Lalchand Kavalral: What is the system of examiniD.g or re.examiuing 
those. cases? If not individually, how are they done? 

The Honourable Sir :aeginald lIu e~  I have dealt with that question in 
reply to the debate on the subject the other day and. I have also replied to it 
under clause (b). 

IIr. N. II; Joahi: In view of the fact that the number of Ordinances iss1led 
in India and also the nutnber of rules issued under these Ordinances have 
become enormous and it is difficult for Honourable Memners to find out what 
the exact OrdinaflCles are nnd what the exact rules- are will the Government of 
India cons.ider the advisability of printing and' publishing all theBe Ordinllocel4 
and rules III one volume? 

( 311 ) 



, 312 . LEGI8LATIVE A88BJ1BLY [aRD AUG., 1948. 
'1"b.e HODOW'abie Sir Reginald II&rtrell: 'l'hat is a question that bardly 

concerns me, but I may poiilt out the great difficulty of paper. 
PAPER CoNSUMl'TION IN INFORlllATION AND BROADCASTING DEPARTMENT. 

163. *Kr. :Nabl B~Illa i Baksh. BhuUo: (a) Will the Honburable Member 
for Information and Broadcasting be pleased to state the actual consumption 
of puper in his department in HJ41 and 1\)42 and the estimated cowmmption in 
1943? 

(t.) IE; it a fact that his depal'tment is not economising in the u!;e of paper? 
The Honourable Sir Sultan Ahmed: (a) 1 1~ 8  Tons, 1942-622 Toni, 

1943-650 Tons. 
(b) No. Every effort is being made, with cOllsiderable success. 

DIFFERENTIAL PAYJrIBNTS TO ~U Ol' A.  AND INDIAN ~ I . 
164. *JIr. :Nab! Bakah Dlahl Bakah.Bhut\O: (a) Will the Honourable Member 

for lnformation and ~roadca ti  be pleased to state the maximum payment 
made to a European artist and an Indian artist for a single periOrlllUJJCe? 

(b) What is the ~a imum sum paid to an artist for a single d.ay? 
(c) Is it a fact tbat the European artists are paid on a higher scale than 

the lndian artist? If so, why? . 
The Honourable Sir Sultan Ahmed: (a) and (b). Information about the feea 

paid to artists is confidentia! ane! cannot be disclosed. c 

(c) No. The second part of the question does not arise. 
lIr. lIubammad :Nauman: May I know who is the individual who decides 

these? Is it any particular individual who decides what payment ia ~ be 
made? 

The lloDourable S1r SUltaa Ahmed: I have no definite information ready, 
but I am inclined to think that it III done by tbe Station Direc~r8 of the 
different stations. 

Mr. LalchaDd .&ftlral: May I know if there is really 'difference in tite pay-
ments to Europeans and Indians? 

"rhe Honourable Sir Sultan Ahmed: No, Sir. 
Dr. Sir Z!A UddiD. Ahmad: We want information, not what the Honourable 

Member is inclined to think? 
: The Honourable Sir Sultan Ahmed: I have given the information. 

1Ir. MuIuunmBd Bauman: As there have been constant complaints that· 
the payments have not been !uade with equity, but rather on personal whims, 
will the Honourable Member please make enquiries? 

The Honouratile Sir Sultan Ahmed: That is not correct, because I have 
made enquiries so far .as that is concerned. 

]laulvt )[uhammad Abdul Ghani: Will the Honourable Member please 
place the change in the rates of payments before the Standin[...Committee? 

The Honourable Sir Sultan Ahmed: That can be done; that is possible. 
CENSOBSllIl' ON MR. LOUIS FISCHJIIR'S WRITINGS AND SPEECHES. 

166. *:Mr. Nabi Ba.ksh Ill&hi Baksh Bhutto: (a) Will the Honourable the 
Home Member be pleased to state the reasons for imposing oensvl'Rhir on Mr. 
Louis Fischer's writings and speeches? 

. (b) Has it been brought to the notice of the Honourable Member that this 
ord(·r bas created a very bad impression on American public opinion? 

The Honourable Sir BegiDald Kaxwell: (a) The reason was the prejudicial 
and inaccurate nature of his writings Bnd speeches about India, which have 
contained matter calculated ~ cause disaffection against Government and ~ 
prejudice relations between the United Nations. 

(b) No. 
1Ir. Jt. O. lfeogy: In so far as Mr. Louis Fischer's articles contaIned ill-

accuratetltatements, will the Honourable Member be pleased to indicate in 
what respects and on what points they are inaccurate? 

The JI.onourable Sir Jl.egi11&ld Jiluwell: That cannot be done in anawer to 
a question. 
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Mr. It. O. Heogy: Hllli lI.oy att-empt been made so far to give a .reply to. 

Mr. Louis F'ischer's articles in 80 far ali they may conta.in inaccurate state-
ments of facts'! -

The Honourable Sir ltegil1&ld Maxwell: That again does ~oot seem 1io ariSb 
out of this question. 1 huve stated the realions for imposing the ~a . 

Sa.rdar Sant Singh: Is this the reason for imposing the ban, ~t at the-
articles contained IlUch facts that the inferences drawn from them are not verl 
platable to the Government of India? 

Kr. President Cl'he Honourable .Sir Abdur Rahim): That is a matter of 
opinion. 

JIr. Kuhammad Nauman: Has not the Government considered it necessary 
to issue some sort of 'communique from the Home Department saymg that 
those facts were inaccUrate and· they have been prejudicing the minds of 
Indians? . 

The Bonourable Sir B.eginald lIIuwell: The Home Department have to 
judge from time to time what kind of contradictions are ece ar~. There is a 
great deal of undesirable propaganda published from time to time, but we. 
cannot reply to all of it, the best thing is to censor it. 

Kr. x.Icband Navallal: May I know if it has been pointed out to Mr. Louitl~ 
li'ischer that his statements are inaccurate and that he should in future' do, 
e"~  . . 

The JIonourable Sir Reginald Kuwell: I think he is probably b~yo d 
learning. 

Maulvi Muhammad Abdul Ghani: Have the Government taken any) steps in. 
the National War Front to issue a contradiction to t. ~ e articles? 

. The HOD01U'&ble Sir Reginald Kawell: That question should be addressed: 
to· the Honourable Member for Information and Broadcasting. .' 

Kr. K. O. Neogy: Is the Honourable Member aware that the orders of Gov-
ernment in regard to this matter have invested Mr. Louis Fischer's articles 
with special importance and that those articles are being read with great inte-
rest? 

The Honourable Sir Reginald lIIuwell: That is a matter of opinion. 
SALE, lMpOItT AND ExPORT OF GOLD. 

156. *111'. Amarendra Hath Ohattopadhyaya: Will the Honourable the 
Finnnee M.ember bE' pleased to state what quantity of gold was sold in India 
during the year 1942 nnd up to the 15th of June, 1943? How much gold was. 
br)i.;.:!'ht in India, and exported to t,he United Kingdom and Americ!! since the 
declaration of war. 
~e Honourable Sir Jeremy Raisman: The Government have no informa-

tion regarding sales' and purchases of gold in India. They consider that i. 
would be contrary to the public interest to publish figures of exports of gold to 
the United Kingdom find to t.he United States of America, but I can assure the 
Honourable Member that t.here have been· no such exports for the past 18 
months and more. 

NEWSPAPERS SUPPLIED TO MR. GANDHI. 
157. *.r. Nabi Baksh Dlahi Baksh Bhutto: Will the Honourable the Home 

Member be pleased to state the names of the newspapers supplied t6 
Mr. Gandhi? 

The Bonour&ble Sir Reginald KaweU: I place on the table a list of th& 
newspapers supplied to Mr. Gandhi. . 

Li~t 01 Nw'apaper, ,upplietl to Mr. OMldlai. 
(1) Bombay Samnehar (Gujarati) Bombay. 
(2) BombCiy GltTonkle (BombILY). 
(3) DatlJn (MUSlim League Officia-l Organ Delhi). 
(4) Gram Ud"oq Paf#i1ca (English monthly). 
(5) Hindu (Madras). 
(6) HindI/Man litandard (Calcut.ta). 
(7) Hifttimtan (Urdu Weekly-LucImow). 
(8) Hindunct1l Time, (Delhi). 
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(9) K/audi lu:/uf-mottthly, Hindustani (Wardha). 
(10, Modern Rwit'!,,-monthJy (CA~ut~). __ 
Ill) Btl.hirll BAal/na 8Imwchar--Htndl (\\ .. rdha). 
(12) Sarvodya (Hintli- W"I't1ha) . 

• .,(13) . tat.~mll  (Calcutta). . , 
-<14) Tulim; SunllA .VagazITI.-moothly Hmdt (Wardha), 
-(15) 1'im',' 01 iT.d;a (Bomba;-). 

[311D AUI}., 1Q413. 

,](r. Lalchand NavaJrai: Are thty too !!luny to be mentioned. 
]lawvi )(ubammad Abdul Ghani: Are thereo.ny Urdu papers included in 

the list? 
JIr. Jr. )(. JOshi: Will the Honourable Member read out the names of papers? 
Th. Honourable SIr Reginald lIuwell: , There are 15 papers. 
'ltao .Babadar H. Siva B&1: IH J)awlI one of the papers supplied? 

.' "The BODOurable Sir RegiDaJd )(uweU: Yes, Sir. \ 
INDIANS AS STAFF OFFICER..'1 IN DlF}'BBXNT BBANOlIES OF GBNERAL',HEADQUARTEBS. 

158. *Kr. Govtnd V. Deab.mukh: (a) Will the War Seoretar:l plense state 
the total number and the number of Indians as Staff Officers in the following 
Branches: -

(i) General staff: (1) Ope1'6tions Bralleh, (2) Inteliigellce Branoh, and (8) 
Military Training Branch; 

t1ii) Adjutant General's Bmnch; . 
'(iii) Quarter ,Muster General's Branch; and 
'.(iv) Master Chmeral of Ordnance Brunch? 
\(b) Has the percentage of Indians employed in these ~ever~l lirllnches 

increased since 1940? If so, by how much? 
Xr. C. II. Trivedi: (a) I regret that it would not be in the public interest 

to reveal the totaluullI\>NS of officers employed in the brll,nches and directorates 
>concerned, but the percentage of Indilln to BritiFlh Officers employed on the 1st 
..luly, 1!}4:1, WII.FI g. B1 and the proportion of those holding graded staff appoint-
me~t  was :1 Indi:m to 100 British. ' -

(b) Yes, Sir; the percentage of Indians employe'd in these branches and 
directoratps has increased from 2'23 in 1940 to 9'81 in 1948. 

lIr. Govind V. De6hmukb: Do Govenunent cOIlFlider that a good progres:i? 
"lIr. O. II. Trivedi: I consider, Sir, that it is satisfactory. 
Kr. X. O. ]Ieogy: 1<; t,he Honourable Member in a p013ition tc give us figur)s 

'd Jl~rc(' ta e8 8ep8rate)~ for the Operations Branch. Intelligellce Branch and 
ldilitnry Training Branch:' 

lIr. O. X •. TrtvetU: If ~, e Honourable Member will give me l!otice I !:!hall 
~be able to answer that question. -

1Ir. X. O. ]Ieogy: But notice was given. 
JIr. O. II. Trivedi: I have not got the percentages sep!,rately worked out. 
)(r. Jt~ O. NeQgy: Why have the percentages been lumped up together .lOd 

-whv could they not he suppl:ed under each of these sub-headtl? 
·Kr. O. X: Trivedi: If the Honourable Member will give me notice, I Khall 

be glad to work out t,he percentages. 
OoMPLAINTS AOAJ:N'ST THB EXECUTIVE OFFIOER, AoRA. CjNTONJrmNT. 

159. *Seth YUlul Abdoola Saroon (or. behalf of Qui Muhammad Ahmad 
XaIDli): Will the HOll.)Urahlethe Defence ;Member please state if it is or it is 
not a fact that there were representations from the Muslim public of the Agra 
,Cantonment against the re-organisation scheme of the Executive Officer Bnd 
that it was specifically brought to the notice of the higher authorities that the 
said Executive. Officer had openly adopted an attitude hostile to the Muslim 

. -employees of the Roard? If 80, what action did Government take on these 
Tcpresentations, and what action, if any, do they propose to take against the 
'Execut,ive Officer for his irregularities and communal discrimination? 

The ;Honourable Sir Sultan Ahmed: A representation was received in A\\ u~t 
]941. Government made enquiries through the General Officer COlllmanding-in-
-Chief, Central Command, and are satisfied that the re-organisation proposllls 
made by the Executive Officer were made purely on grounds of efficiency. ,'rhe 
'recomniendatioDs of thp. Executive Officer were dealt with in detail by a Special 
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Committee of the Cantonment Board, composed of two British officers of· tbe--
rank of Major and a Hindu and a 1\(uslim elected member of tbe Board. 1 lIn.ve 
read through the proc~~edi  of this Committee it~ great care and I ~m satJs-
ned that even though Mr. Zoberi dissented. from hIS ot.her colleagues In. many 
directions the decisions reached were on merIts. The Honourable Member 18 fully. 
&',4'81"e that it is not WlknowH in local body administmtion irt nl/ countries th8r 
measures of retrenchment justified on grounds of public int,'re.st are often, 
vt'ry difficult to carry through because of the personal interest;. of. wrbult" 
(:)rJployees being adversely affected. Consequently ,f':very argument ilJ llsed to 
OppOJI' most schemes for the retrenchment of staff nnd ullfortunutely in India 
communal bias provides a very easy argument. Government are 8Utl ~fied thes 
no ndion on their part is called for in thiA case. 

GRANT OF KINO'S CoMMISSION TO V. C. 01'1. 
160. *JIr. GovLud V. Deahmukh: Will the War Secretary please "tate if 

V.C.OS. have ever been given King's Commission, either emergency or pet:-
manent? If so, when, and how many? • 

Xr. O. II. Trivedi: Yes, Viceroy's Commissioned Officers hrve been glVen: 
King's Commissions both permanent and emergency. . 
Seven Viceroy's Commissioned Officers were given direct permanent commig.· 

sioIlS 116 i ' ( o im ~ io ed  Indian OfficerB after·the last war. Three of these-
were commissioned in 1919, two in 1920 and two in 1922. 
Twelve Viceroy's Commissioned Officers were given permanent King's Com-

missions us Indian CommisBioned OfficerB. Three of these were commissi<med in 
February 1935, three ill Jul~' ]935, two in February 1936, one ill .ful~ 1936 and. 
thrf't' in Februllry 1939. . 
Up to the 15th July, 1948, 935 Viceroy's Commissioned Officers and h-

Viceroy's Commissioned Officers have been granted emergency commissions .... 
These huV(' heen appointed at variolls date" from the ]2th Decemher, 1940 . 

. SIr I[uhammad. Yamin nan: B ,v ., King's Commission" dot''> he mean !.any-
thing !wparate from the Indiun CommisRion? 

:Mr. 0 .•. Trivedi: I refer to what is called the I. C. 0 .. i.e., the Indian.· 
officers eommi"sioned after the discontinuance of entry to Sandhurst f<Dr Indians_ 
lIIr. Lalcband l!Javalral: On what basis is this promotion iv~ ' 

Mr. O. ](,. Trivedi: It :8 given on the basis of selection and merit. 
. Jetaulvi lIuhammad Abdul· GhaD1: What is the number or AngJo-IDdillll& 
wile; have beeu gi ven the King's Commission from Ilmong t.he i~ttl'oy '& Com-
missioned Officers? -
1Ir. O. X. Trivedi: I have no information, Sir, on this point. 

FATAL AOOIDENTS AT THE FLYINO CENTRES IN INDIA. 

161. *1Ir. GoviDd V. Deshmukh: Will the War Secretary please state:: 
(a) if there have beeD 8lly accidents resulting in death to persolls at cn,. 

of the flying centreR in l'ndia while undergoing training for flying during the: 
last twelve months' 
(b) if such per ~  were Indians or Europeans or both; und 
(c) if the cauFies of such accidents were inquired into; if so; what these· 

were? 

Mr. O. 1[. ~rivedi  (n), ~)\ and (c). It would n'ot be ill the publIC intel'est 
t·o ~t o\l~ce fl I l~ accident ... or their rtetails in War time, whether they occul" 
durmg flymgtral'1111g ,)r in .,perational uDits. I ma,V however ij,SSlII'e the Hon-
ourable Member that, nIl accidents are carefully investigat.ed in order to inc'Jr-
pOl'nif' any lessons resultinl< from them, into the training alld operationllt 
In ~t df,. -

IIr. lI~mD1&d.. Nauman: Were there anyaceidents whit,lt rellultt'cf 
in loss of hfe and, If so, was any compenso.tionpaid to their fumilies? 
Mr. O. II. Trivedi: There have been 8 certainnumher of such acddents_ 



316 I.KOlS,I.ATIV& A~8. BLr L8RD Auo., 1943. 
JIr. ~ V. ~UIl  ~re GllverU,lllent aWllre that &eert!"Y iD 'lucii 

'Illlltt.er6 causes discontent ,"u1 lUl~et.y to the general public and '\QuJd i\ not 
t-e more in the public interest. to disclose .the uC(li~e t  that are (' ~lIed t . 

Mr. O ••• Trivedi: 1 have a.lle$dy said that It would not bo mtbe 'pub!J.· 
' .. 'ere!it. to d~lo e details ~bout these accidents. . 

Mr. lIuhammad lI'aum,an: Was Ilny (·ompensation paid to thei .. 1aruiliell~' 
What ill the reply to that? ' ' 

'Mr. O. II. Trlvecll: There is provision for family pensions. 
Mr. QoviD.d V. Delhmukb: As this question is the result of public anxiety 

do Government realise that not to disclose the real state of affail's would make 
tbt: publie still more tulxiou .. as regards those who have joined alld are being 
trained in these flying t!entre6? 

JIr. O. JI. Trivedi: Disclosure of de~il  would give information to the 
enemy, but I can assure the Honourable Member that "the aot1idents have heen . 
very fE>w. 

Ill. Lalcbapd lI'avalr&1: Muy I know if these accidents come t.o the uotiCb 
of the public when they tllke place or they are not known i () unybody 
vl(l w.ke place in ~ecre.t  

(No reply was given.) 
)fr. It. O. lI'eogy: Is the Honourable Member aware of the !!eneral pubhn 

imprel<sion that 11 large number of these IIccidents hnve beeu due to the f.Bot 
that antediluvian mn('hines were supplied for training .purposes" 
. )fr. O. It. Trivedi: 1 can assure the Honourable Member thRt the accidents 
4l11V(' not been due to the supply of what he calls antediluvian nll!.chint'll. 

SECURITY PRISONERS IN AlisAM. 

162. ·Mr. AIlaDga lI"han Dam: (a) Will t'he Honourable the Home Member 
be llleased to state the number of security prisoners detained up to the S1st 
,June, 1943, in the different jails of Assam? 

(b) How many of these prisoners were arrested under the direction of the • 
<Central Government? ,,,.. 

(c) Did the Government of India ask the Assam ov~rmlleut 10 arrost 
:Sorue of the members of the Assam Assembly who were members of the All-
India Congress Committee, although they did not attend the seRsion of the 
All~I dia Congress Committee held in Bombay in August HJ42? If 80, how 

ltDany, and the rea80DS for their detention? 
(d) Do the Government of India 'propose to enquire from tho Assam Gov-

'Elmment if the security prisoners are allowed personal .. md fnmily allowances 
in aU cases? 

The ltOIlourable Sir Beg1Dald Kuwel1: (a) I would draw the HonoUNblt) 
Member's attention to t, ~ filet. that the month of Ju ~ haa only ~O dajs; I 
'Cannot therefore suppl.v hIm With figures for the number of pe1'soll., detained 
un to the 31st June. The toiall1l11uber of persons detained ill Al'Kam from the 
be¢llning of the w.ar to 1st June, 1943-the latest date up to i(~  figures nre 
a~lable- a  351; of thi. total. 300 were itill under detentwn CdI the 1at 
Jl1m~. 

(b) None. 
(c) and (d). No. 

POLICY HE .I. \ -I~  01' f';Y.ClJRITY l'R1RON";UA, 

163. *Kr. hanga Kohan Dam: Will the Honourable the Home Member 
'Please state the policy of the Government of India with regard to the 
release of security prisoners, Imd have the Provincial over me~t.B been direct-
oed to review the casl' of each e~curity prisoner with n view to relet~ilio  him 
'if he had been detained merely on suspicion? . 

The Honourable Sir Reginald Ka.xwell: No person is detained und",r Defence 
llule 26 unless the authority respousible for passing thtl order is &atisfied, in 
Jtermiil of the preamble to that ~ule , thllt his detention is necessary. No 
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. .,.e0i6c .di~~ bave been ,iven to Proviatial Qcwcaunenta, ~ut it -i, ~JJ.~- / 
,,(ood thst they do review Cabel!! from time to{) time with the object of relo&fUug 
~r& ll8 o e ieteotion it no longer .~ . 
•• .l~ .avallal: Did they examine these cilses BUO mot1/. or on ~ e 

application of anyone? •• '. '. 
Th. JIDDourable -Sir :aepwd KaweU: Very largely .uo motu. I gave 

figuref> to the House iu the debate the other day when I :tsid that betwt:en 
four and five thousand' persons had recently been released. 
JIr. Abdar BaaIleed Ohoudhury: Ia it a fact that some people are detained 

lUerely on suspicion? 
The KoDOUl'&ble Sir Beglnald lIa. .. eU: It ~epe d  on what the Honourable 

Member means by "merely on suspicion". No one is detained without some-
thing definite being known about him. 
Mr. Abdur Jt,asheed Ohaudhury: Does suspicion and not facts ploy any part 

in t.htl policy ot detention of these people? 
'1'lM Honourable Sir Reg1D&ld lluwel1: No, Sir. Suspicion is based on 

facts known to the Govemments concemed. 
Mr. KaiJaah BIha.ri LaU: May I know from the Honourable l\1tll.nber if the 

Government of India have laid dowl' any principles or have given any dir6l!-
tiolls to the l)rovincial Governments with regard to the release of detenus? 
The HODOurable Sir Re,inald KaweU: No, Sir. I said t.hat lIO specific 

directions have be('n gi\'('n to the Provincial Governments. 

UTILIZATION OF STERLING BALANCES FOB CAPITALISING STERLING PENSIONS, F.AlIIILY 

PENSIONS, ETC. 

164. *)(1'. K. O. Neogy: (a) Will the Honourable the Finance Member 
plea;;" state if the Government of India have reached a tentative decision to 
capitalise the stcrling pensions, family pensions and provid~Ilt funds out of the 
accumulated sterling balances of the Reserve Bank of India? 
(b) If the reply to {a) be in the affirmativ(1, what sum do the Government 

of India propose to allocate for the purpose, lind how is t.he arrangement proposed 
to be worked? . 
(c) Does the Honourable Member propose to enlightell the House on the 

re~~oll . for an immedi~te decision in this' matter? W 8S the question of the 
'JtI a~lO 1 of any portion of the sterling balances on other ll\.ejisures, such aa 
~epatrlatlO  ?f t ~ foreign capital employed in India, including the British 
1Ov~ .tme t  10 private industJ'les and ,enterprise,  consiaered before the present 
deCISIon was· reached? 

(d) Will the responsibility for payment of these British pensions continue to 
be borne by India notwithstanding India's parting with the large sum of mone, 
securing payment for the same? 
The Honourable Str Jeremy BIiIDlID: (a) The proposal which was outlined 

. in para. 48 of my ISf\t Budget speech has since been referred to His Majesty's 
Government who have the matter under examination. 
(b) The amount involved is approximately £150 million. 'l'be working of 

the seheme was explained in the paragraph of my last Budget spee('h to which 
1 hllve alreadv alluded. • 
(c) This ;ropossl has been under consideration. for some t:Ille now. All 

llspeats of the utilisation of the Reserve Bank's sterlmg balances have been oon-
sidered. Even· after earmarking this sum for pensionary remittnl)ce provi ,~o  
t,helC will remain very substantial and still growing balances availahle for o·;her . . 
purposes. 
(d) As I explained in my Budget speech, the Government <,f India will 

remain legally liable for payment of these pensionary charges but as a result 
of this purely financial arrangement they would automatically be provided from 
time to time with specified sterling amounts which, so far as can be E;stimatcd, 
would be adequate to meet the legal liabilities concerned . 
•• K. O. 1(eogy: Do I take it that the question of . utilization of t~e 

stel'ling balances by way of repatriation of the forei ~ capital employed ua 



318 LEGISLATIVB ASSBMBLY [8RD AUG., 1948. 

India was seriously considered· a6 an alternative to the proposal which haa 
found favour with the Government 8S indicated in this question') 
The Hon01U'&ble Sir Jeremy 'B.at8IMD: I have stated, Sir, that all· aspects of 

the utilization of sterling balances have been considered. There is no que ~io  
of an alternative being involved because, as I have also pointed out, even 
after this seheme is implement,edt.here will rt'main ample al~ C('  for other 
purposes. 
Kr. K. O. Neogy: Do I take it that t.he qur.stion of repatriat,jon of the 

fVl'cign capital employed in Illd.i~ is going to be I!criously co id~I'ed, or was 
cOllsidered in t.he past:' 
The llonourabie Sir Jeremy J&a1aman: The only point which arises here is 

whet,her the implemellt,ation of this scheme constitutes n bar to the implementa-
tion of other schemes, and my answer is that it does not. But of course the 
ql\f)iltion of utilizing the sterling balanees for any other' purl'0ser. nlmt be eon-
8idered 011 the merits of those sl'hemes. 
111'. X. O. 5eogy: May I know what the Government think of the merits 

of'rf'l'atriation of the foreign capital, employed in India? 
The Honourable Sir Jeremy Ralaman: That, Sir, is hardly a Inllt,ter whidl 

I could deal with in repl~' to a question. . 
JIr. Muhammad Nauman: May I know whether. with refereriee to part (c). 

the European commercial community in India lias been collsulted 011 this and 
b( CaUl~e 'they do not favour t.h;s attitude the Government iR not tnking into 
sel'iout.' consideration this matter of repatriation? 
'the Honourable Sir leremy Kalman: No. Sir. Whitt  the Honourablo 

Member has suggested is entirely incorrect. 
8eth Ywmf Ab:loola Baroon: Will the Honourable M.embe,· gi",J an oppor-

tunity to the House to discuss this question? 
The Honourable S1I Jeremy RainaD: The House 'lad full ')Pl'ortunity to 

discubs this. question d<Jring the last Budget Ses6jon. 
Mr. T.  T. JtdaImam&ehari: May I ask the Honourable Member if the Gov-

ernment have got a schemt, of priorities and. as a Jesuit. tht, question of 
capitation of ste.rling balance", ('Onlf'R before the queRt.ioIl of-repatri~ti(J  of other 
ilterling Bssets in this country'! . 
The' Honourable Sir Jeremy Raiaman: Then: is no fotmui l'rtority. but 

methods of utilizing sterling natmall.y assume priority according t,) their feasibi-
lity {md practicBbility at particular times. 

SIKHS IN THE POSTA CREATED IN CIVIL DEFENCE DBPARTMBNT. 

165. *Sardai' Sant. Singh: Will the Honourable Member for Civil Defence 
please state the number of posts creBteti since the coming into existence of his 
-Depa~tm\ t. the number of Sikhs employed therein, and tve number. of post. 
carrymg Mlary of over Rs. 300. a month. Bnd t.he number of Sikhs getting that 
salary? 
The JIoDOarable Sir Sultan Ahmed: A statement is laid on the table. 

StaIemImt. 

Gar.etted posta (i olu~ Superintendenta) . 
.Aaaiatanta (inoluding Allliat.e.Dt. IMharge ). 
Clerke .  .  .  .  .  .  . 
8tenograpbera . 
Draftemen , 
Inferior Servanta 

TOTAL • 

(b) Number of Sikhs employed .  .  . 
(c) Number of posta carrying .a1ary of over 
Re.8oo. .  .  . 

(d} Number of 8ikha getting pay of over 
Re.8oo 

(a) Number of po&tI 
oreated since the 
coming into existence 
ofth" C; D. Depart. 

ment. 
32 
'33 
.1 
Iti 
8 
71 

200 
9. 

3i 

Nil. 

Number 
.f posta in uie· 
tence on 8I.t July. 

19.8. 

21 
82 
38 
10 
1 
68 

170 
9 

lIJ 

N4. 



STARRED QUBSTIONS AND, :ANSWERS ' 1~ 

Sardar Bant Singh: May I know from the BonourableMember if therf' it 
any Sikh in the Civil Defelll'(, Department drawing over Es. aoo ver mon'h? 

. The Honourable Sir Sultan .Ahmed.: Nil. 
Sardjr Smt Singh: Will the Honourable Member please stat,e reasons tor 

thus ignoring the quota of Sikhs in this particular Department ~I 
TIle JlOIlowabla Sir Sultan Ah.med:' It is very difficult li'J !lnswer that 

queetion without oeirlg gUilty of showing discourtesy, but I do BUp})OSe that 
Lhe Department must have considered the merits of all the candidates and they 
fmmd that there was no Sikh available. 

Sardar Sant Slngh: May I know if any applications were invil.ed for \he 
posts carrying this salary an.j above and whether there was any applicont belong-
ing to the Sikh community? 

The JIoDourable Sir Sultan Ahmed: I have no information. 
Jlaulvl Muhammad Abdul Ghani: May I know the position of MU8salmaTls? 
The Honourable Sir Sultan Ahmed: This question does not arist'. 
1Ir. Lalchand Ibv&lral: Whnt about the Sindhis? 

(No answer wal! given.) 
HIGH FARE RATES CHARGED BY THE G.N.I.T., DELHI AND DESIB.A.BILITY OJ' GIVING 

CONVEYANOE ALLOWANOE TO SEORlITABUT STAFF. 

168. *Sard&r Sant Singh: (a) Will the Honourable the Home Member 
please state the rates of fare charged by the G. N. 1. T. Delhi from Secretariat 
to Kashmere Oate, Connaught Place and Minto Road in 1939 and now? 

(b) Is it a fact that the fares have been almost trebled? 
(c) Are Government aware that this affects adversely their Secretariat staft 

living in q,r near the localities mentioned in part (a) above, in that they have 
to pay very highly for t.ransport,? 

(d) Do Government propose to grant c~ veyl.l ce allowance to their staff in 
view of the high transport charges by the G. N. I. T. and consequently b.v 
tongas? If not, are they prepared to control the fares for transport and bring 
them down to the pre-war rates, 0)' to increase them wi,thin reasonable limit. 
80 as to be within reach of the poorly paid staff? 

(e) Alternatively do they propose toO consider the running of free Govern-
me~t bU8es for their staff as in the ease of their mIlitary personnel, and to. 
utilise spare military buses for the purpose in order to avoid any extra cost? 

The Honourable Sir Jeremy Ra.lsman: (a) The services referred to by the 
Honourable Member were started onl.V in Ij:l40, The f re~ wE-\l'e a!' follows:-

(i) Secretariat-Kashmcre Gate-4 annas. 
(ii) Secretariat-Connaught Place-2 annas, 
(iii) Secretariat-Minto Road-2} annas. 
'1'he corresponding rlltes for 194H arc Ii annal> higher in eaell elise; 
(h) No. 
(c) This is only a particular instance of the effect of the general rise in thE:. 

lew·l of prices. 
(d) No, 'but some new vehicles have recently been releasl'ld to the G. N. I. or. 

in order to enable t,hem t() open new, and t.() strengthen existing servicel. 
Ie) No. 
:Hr. Ilooselnbhoy A. Lalljee: This question has been put, to the HonourablH 

the Home Member. . 
~e Honourable Sir Jenmy Raiaman: After some discussion it. has, btler .. 

deClded th.Bt the question appenains more closcl,v to me, and therefore I ha\'e 
an!;wered It. 

Kr. Hooselnbhoy A. Lall!ee: We are very mm·h obliged that the o oura t~ 
Member has accommodated us like that,. 

EXAMINATION OF POST-WAR OututJIINOY PRoPosALS_ 
18"1. *1Ir. E. O. Neoey: Will the Honourable the Finance embe~ be-

pleRsed to state: 
(a) ~ at steps the Government have taken to examine the full implicatioDi 

for Indl& of the post-war currency proposals put forward by the Govemment of' 
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'the United KiugtlOm aDd tboee put fOl'~ard by the Govemment of tb.l United 
Statea of America; 

(b) whether Government propose to inyite the ~preile t&tivel . ttl. the 
commerce 'and industry and other non-oftiClal experts to oollllborate wIth Go.-
~rmue t in the examination of thll8e proposals at any ltage; 

(c) whether Government are aware that the Federation of Indian Chambers 
of Commerce and Industry have appointed local Sub-Committees in BOlUbay, 
Calcutta and Delhi to study these proposa\s; 

(d) whether Government propose to JOvite the Federation Qf Indian 
Chambers of Commerce and Industry to nominate their representatives to 
-collaborate with any experts employed by Government in the examination of 
these proposals; and 

(e) ~t er prior to committing t.he Government of India to any of these 
plans or any particular proposals or suggestions emboClied in-the plans, t.he 
Honourable Member will, apart from comrnittingthe representatives of the 
copunerce, trade and finance,' place the tentative views of the Govemment 
before the Central I .. egislature for ennsideration? 

The JIoAOar&ble Sir .JeremJ Balamu: (a), (b) and (d). Both plans wei'!,; 
published in India on the 5th ,Tu1y and have been given the widest possible 
-circulation and publicity. The two plans are under examination t,~. tbe Reserve 
Bunk and Government are now awaiting the views of the Bank ;lnd also pUblic 
rl~ dio  a~ comment. On receipt of these opinions Oovenlment will ('onsirIcl' 
the most suitable further procedure. 

(c) Government have 110 informatibn regarding this. 
(e) I would draw the Honourable Member's Ilttention to the reply which 

I gave on the 23rd March last to part (d) of his question No. 358,' and to the 
remarks which I made ()n the 27th... July laf:01t during the discllt'8ioll 011 Mr. 
JUllllladas Mehta's attempt to mov.e an adjournment mot·ion on this subject. 

Kr . .Jamn"-'las JI. Jlehta: Is it proposed to" invite labour reprp l J1~ative  for 
·(loDl'Ultation and expression of opinion? 

The Honourable Sir .JeremJ B.&Iamu: Government have 11O~. Jf.t decidd 
what the most suitable procedllrewill be, but I will take note of t'I8 suggestK.1I 
·of Ill)' Honourable friend. 

DUTY-FREE INDUSTRIAL COLOUBJ:D BALT A.ND THE. FISilING INDUSTRY IN Surn. 
188. -Seth YUIUI Abdoola Baroon: Will the Honourable the Finance Mem-

ber please state:-(a) whether it is a fact that when the concession for the ibsue 
of duty-free industria1- coloured salt sanctioned by the Government of India was 
ext,ended to the Province of Sind from the year 1939, only one company of SnIt 
Works at Maurypur (Sind) enjoyed the monopoly for the manufacture of indlls-
trial coloured snit; if so, why the other Salt Works were not apprised of the SAid 
manufacture of coloured salt in question; 

(b) if the Honourable. Member is aware of the fact that from ,the yean 1941 
othor ~Jt manufacturers came into the field and produced and lIupplied the 
industrial coloured salt to the Fishing Industry at a low rate; 

(c) whether it is a fact that the Superintendent of Salt Revenue in 8iDd at 
Maurypur, Karachi, recommended the said scheme for the duty-free industrial 

-coloured salt to he withdraWD in the year 1942; if'so, why, and on what grounds; 
(d) if it is a fact that the scheme for the duty free industrial Joloured Ilt\lt 

bas proved beneficial and advantageous to the poor fishermen and the l ~i  
Industry of the Province of Sind; and 

(e) whether it is a fact that the Government of Sind rejected the aforeRBid 
tf'commtDdations of the Superintendent of Salt Revenue in Sind, :md iustead 
requested the Government of India for t.he continuity of the said .;cheme fOl' 
a ot ~r yp.ar? . 

The Honourable Sir .Jeremy Baiaman: With your permis!lioll, Sir. I will 
reply to questions Nos. 168, 169, 170 and 171 together. -

The Government of Sind administer thl' Salt Department in that. provinCl? 
~m hehalf of the Central Government "nd I Rm not. thereforf'. in 1\ positioll 
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at· r rlll~e t to furnish all the information asked 1ar b'y the Honourablf' M..,..8et'. 
A referenee has been made to that Government and I shall pl'\{~e thereplaP'1I 
to: these questions ()II the table of the House in due course. 
K!'. !LaJchand Ifavalrai: Could I know from the Honourable M('mbtlr whether 

be knows that the concession was stopped without giving Rny notice and that 
t t~l'e people Rre suffering very much. 
!'he KOI1Our&ble Sir lereJDf BalMn&D: do not even .know thall 

DUTy.FREE INDUSTRIAL COLOURED SALT AND THE FISHING INDUSTRY IN SIND. 

fl89. ·Seth Yuaw .Abdoola Baroon: (a) Will the Hono\.l1"able the Finance 
Memher be pleased to stat,e why the' rules of 1939 ovcmi ~ the issue .of the 
duty.free industrial coloured salt were subsequently Ilmended 10 1942 and, conse· 
'!uently, the Superintendent of Salt Revenue in Sind without giving any notice 
t.o th,: fishing community withdrew the sa'id concessions for certain C11\.88eS of 
fishermen and fish dealer!! numbering several hllndreds of persons, and who all 
have been deprived of their daily bread? 
(b) Are Government aware that the revised !'Ules have practically Clu.1Bed a 

good deal of loss, difficulties and inconvenienceEl to the bona fide fishermen and 
fish dealers \\'ho, in the ordinary cOllrse, were benefited by the said 1reheme? 
(e) Ar(; Government aware that since October 1942 when the revised rules 

were brought in for~e, several bona fide fishermen have been compelled to buy 
the l'Iuty.paid salt from hazar for nRh curing and preserving purpORes resulting in 
ext.1'R heavy expenses? . 
(d) b it a fact that Il vast quantit,v of lIutural salt is lying in collective ht'lap! 

on the Southern Sea Coast line of Sind, and that there is a Pat.rol Launch 
belongiilg to His Majesty's Customs for patrol duty in the Rell to watch that this 
natural saIt is not smuggled for any consumption? 
(e) Is it a fact thnt <if the white duty-paid salt purchased from bazar for 

preserving catches of fish is fOllnd in the hontll of fishermen who p1.v their fishing 
bOllts into the sell for catching fish and of those fishermen who are denied the 
puppl.Y of the duty·free industrial coloured salt under the said scheme they are 
hauled up and given much trouble by the Customs r~ve tive Staff on pa{rol 
duty. on the mere lIuspicion that the white Ralt found in t,heir boats is the smug· 
gled salt lying on thil sea coast line? If so, why is the said scheme of duty· free 
industrial coloured salt not made on t.he pprmaQent hRRis, and why :is it extend· 
ed from year to year? 
(f) Is the Honourable Member aware that the Fishermen's Committee, 

Karachi, has recently submitted a memorial 'to the Government of Sind suggest· 
ing certain amendments in the said revised rules? 
(g) If the answer to (f) above be in the affirmative. on what grounds were 

.he said amendments not taken §nto considerlltion? ~ . 

DUTY. FuJI: INDUSTRIAL COLOURED SALT AND HIDES A.ND SKINS BBO A. ~  m BUID. 

t 110. -Seth Yuaul Abdoola BarOOIl: Is the Honourable the Finance Member 
aWMe of the faot: (a) that hides and skins merchants are not heing allowed to 
ob~ai  the duty·free industrial coloured salt for the purpose of curing hides and 
skms; if not, why not; and 
(h) Th!lt the local salt merchants who paid snlt duty int.o the Oovenullent 

Trensury III the months of <Tanunry and February, 1 .~, v~ not so far he en 
alJo ~d Rnd permit.ted by the ilalt 1~\lt orit,i(,  in KarAchi to take their HUPI"Y of 
slllt; If 1I0t, why not? 

DUTY·FREE INDUSTRIAL COLOURED SALT ANI> HIDES AND SKINS MERCHANTS IN SIND. 

un. ·Selh Y1lSUf Abdoola Baroon: Doe!> the Honourabl'e the Finance Mem-
ber propose ~ consider the advisabilit.y of IIppointing all I.C.S .• · officer to the 
P?st of SU}Jermtendent of Salt Revenue ill 8ind, and t.hat the rules for eOlwes-
SIO'l bl appIitl~ t.o the. hides and skin lIlerChllTlts in Sind to enable them to obttlin 
~e duty {"ee mdustrllli colol1red salt for cul'ing skins and hides? -

tFor a ~ ('r to thia qU8Iltion, 11-. anAwer to qU8Iltion No. 168. 
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b.mu.BILITT OF BRDlOIWO DFJ'BNOB OF INDIA. RULE .26, IN LIN. W1TH RBQULATlO1' 

18(h) OF ENGLAND. 

172. *JIr. GoviDd V. Deahmultb.: (Ii) Is the Honourable the Home Mpmber 
aware: . I d' RId (i) of the criticism!! passed ,of! Rule ~(i of the Defence of . n l~ 11~" ~D 
the COmpal'ibOll made by the Chlef JustIce of t.he Calcutta High Court. In the 
judgment delivered in the Co~tempt of Court cases on the 14th July between 
this rule i.e., 26 and Regula.tlOn III of 1818; 

(ii) that rule 26 is against a very old principle of law' Audi AlteTam Parte.".", 
j. e.. hear the other eide; and . 

(iii) that under the Emergency Powers Act of 1989 passed in England, 
Regulation 18B, providiug for the detention of a person not .brought to t.~ ), 
gives him an opportunit.y of knowing th(· grounds for detention and showmg 
cause against the delention? . 

(b) Does the Honourable Member propose to bring rule 26 of t ~ Defence 
of India Rules on the same lines as Regulation 18(D) 8, 4, and 5 as suggested 
by the Chief Justice? 

ne iIonourable Sir B.egtnald KDWeU: (u) I 11m aware of the p~'e  repur",s 
.referred to and of the allegation made in part (ii) whieh I do not necessarily 
aeccpt. I am also aware of the provisions of the law in Engla'1tl. 

(b) A copy of the judgment has been applied for but haB nOT yet btl(lr. 
received. On its re(,f'ipt Government will consider what que tioll~, if any, nged 
exa1l1inutioll. 

llr. It. O. lfeogy: Is t,he Honourable Member considering t.h!! ucsirabilit;' 
of iSEUing injunctiolls to the Honourable the High Court not to innulge in ~uc~ 

'tlilly effusions in future? 
The Kimourable Sir Reginald lluwell: The qlles1lton seemR til cont.sill U 

.. eflection on the High Court. . 
Xr. K. O •• eogy: H involves no more reprehensible an attitude on my par.: 

thol, the attitude _ displayed by the Honourable Member. . 
The Honourable Sir Jteglnald KarweU: That, is not lL questioa . 
lIr. It. O .• eogy: Is the Honourahle Member (!ousidering the desirab;lity 

of iii suing instructions to the censorship authorities that there should he strict.· 
(.c ~or ip over such observations of the High Court in future? 
- (No .reply was given.) 

Mr. Govind V. Deabmukh: Mav 1 know the reaRons why tho Government 
do not necessllrily accept the vie".' laid dowri? . 

The Honourable Sir B.egin&ld JluweU: I do not thmk I (,.J.1I dElbate the 
nmHel in answer to a luestioll. 

JIr. K,. O .• eogy: May 1 know .... 
IIr.Pruident (The Honourable Sir Abdur Huhim): I have already ealled 

\IT,OIl the HOllourubie Member for t11f next quelltion 

DBSIBABILITY 'OF DISTINGUISHING MILITARY MEN WHO HAVE JlEEN ACTUALLY 
WITHIN THE FIGHTING ARE .... 

. 173. *1Ir. GoviDd V. Deshmukh:. Will the War Secretary please state if 
(Tovernment intend to have a mark. for the military officers as well as rank 
and file who have bebn actually withill the fighting area to distinguish them 
easily from officers and others holding th(' same military rank who have been 
either in India 01' overseaf- but far away from the fighting lines? 

Mr. O. X. Trivedi: The whole question of diRtinctive War !,pn'icl badge", is 
under consideratioll in consultation with His a e~y'  Government and Domi-
nion Governments. A decision in tlw mnt.ter haR not ·yet been reocht d, 

Dr. Sir Zia Uddin .Ahmad: Is the Government ('onsidering making some kind 
of distinction between the military offieers who are actually serving on the front 
from those who are sitting in the offices, particularly in Supply Department? 

Kr. O. X. 'l'rI:yed1: I have- said the whole questio.n is under consideration. 
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Mr. HOOIelnbhoy A. Lalljee; Do I ur..derstand that the Gover.nment of India 

i. also in communication with the Dominion Governments in this matter? 
Kr. O. K. TrJved.f: I have already given the answer. 
JIl'. HOO8tinbhoy A. LaIlJ.,.: 'l'he reply is that you are in eommunicatiion 

with His Majesty's Government and the Dominion Gov.ernments. My doubt 
is that 'you are not directly doing it with the Dominion Governments. ' 

1Ir. O. II. Trtved1: I have said that"We ure in consultation with His Majesty's 
Government who is also in· consultution with the Dominion Governments? 

-Mr. lIoo8.inbhoy A. Lalljee: Who is? 
Kr. o. K. Trlve4J: His Majesty's Government. 

SILVER POLlCY OF THE GOVERNMENT OF INDIA. 
11'. -llf. X. C. NeOiYi Will the fI(,nourable the Finance Member be pleas-

.cd to state: 
to.) whether, in view of the progrebsivE: worsening of the food situation III 

the country, and in view of the suggestions made from certain competent 
-quarters that in order that Indian peasantry should be offered acceptable slore 
value so that they may willingly part with their produce, silver should be nutde 
availuble to them, the Government of India have decided that Indian silver, 
which is at present to their credit in LOl'dl:>n. should be brought back and made 
available to the Indian public; 

(b) whether, in view of tbe recent acquisitions of large quantities of silver 
:by the Governmellt of the United Kingdom ·from the United States of America 
under lease-lend, the Government of India bave decided not to sell any more 
-quantities of their sil\'er in London; and 

(c) whethet: there is any truth in the reports that the question of maki1lg 
a request t.o the Government of the United States of America to provide Indi" 
with silver on It-sse·lend is under the consideration of. the Government C\f 
India? ' 

The Honourable Sir Jeremy RaiBma.u: (a) As I have explained on more than 
.one occasion to the House, the Government of India have never held more than u 
traction of their silver stocks in London. 'l'he small stock which existed in 
London at the beginning of the war was fiually disposed of long ago .so that this 
part of the question does not 81;,ise. 

(b) Hie Majesty's Government have not approached the O;oyemment of 
India for any further sales to them since I replied. to Mr. Lalchand Navalrai's 
question No. 53 on this subject on the 12th· ¥ebruary last. 

(0) It would not be in the public interest to confirm or deny these reports at 
present. 

Kr. J&mD&du II. lIeba: Are Government aware that between 1927 and 
today, about Rs. ·100 crores worth of silver has diSappeared from the Currency 
Reserves, and will they say where it has gone? 

The Honoura.bleS1r Jeremy Ra1amau: I am afraid that I am in no better 
position tha.n my Honourable friend to -say where a great deal· of the silver 
ourrency has gone. 

Kr. JaDlDadu II. lIe ~  But my Honourable friend has had the control of 
it. I had not. Otherwise I would have told him. 

8&rdar Sut Singh: May I know if the Honourable Member is aware that 
during the last wat when stocks were. purchased from cultivators they were paid 

• 50 per cent. in gold and 50 per cent. in paper currency? 
The Honourable Sir Jeremy Ralaman: I have no precise recollection of t a~ 

fact though I know that gold was used to some extent during the last war. 
Sarda.r Sant Singh: Will he follow the same poliey now, too? 
The Honourable Btr Jeremy Kallman: I regret I cannot answer that ques-

tion at this moment. 
Dr. Sir Zia Uddin Ahmad.: What is the CAuse of the abnormal rise in silver 

in terms of the paper rupee? 
The Honourable Sir J6l'emy1l&iaman: That is not a matter which could be 

answered simply in reply to 11 question on the floor of this House, but I consider 
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a great deal' to do with that speculative movements in the bullion market he.d 

part. of the rise. 
Dr. Sir Zia Uddin Ahmad: Is the Honourable ~e tlema  contemplating to 

stabilize the prices of silver in ternlS of the paper rupee? 
fte Honourable Sir .Jeremy Ra.iam&ll: 1 am not quite dear what kind ot 

action the Honourable Member contemplates. 
Dr. Sir Zia Uddin Ahmad: By stabilising 1 mean no fluctuations. The 

stabilisation of the p11ce of silver is the first element, without which the stabili-
sation of other articles will be impossible. 

The Honourable Sir .Jeremy B.allmN1: Government are certainly desirola 
of preventing undue fluctuations in the value of any important commodity. 
such as silver, and in particular they are determined, as far as possible to 
prevent any sharp rise in price. \ , 

Sir OOWUjee Jehanslr: Has Government issued lately an Ordinance in thia 
matter'! 

The KOIloura.b!e Sir Jeremy Baiaman: Yes, Sir, Government of India have 
taken power to prohibit bank advances against bullion. 

R Oowlljee .JehaDg1r: At what stage will Government take action in tbi. 
matter'! 

'J."he Honourable Sir .Jeremy BaiamUl: When they consider that the prey".. 
lence of speculation in the bullion market justifiea that action. 

Sir OowUJee .Jeh&I1glr: In their opinion? 
The BoIlourable Sir Jeremy B.&18man: Yes, in their opinion, 
SIr Kuh&!Dmad Yamin KhUl: Does the Honourable Member think that tht 

price iB silver which is in presont cwns of the country has gone up because 
there is very little silver in the present rupee and everybody counts the pric. 
of the silver of a rupee in the rupee coin itself? 

The Honoat&ble Sir .Jeremy Ralamu: If that were the detennining factor 
then the price would be different from what it is today ~ 

Dr. Sir Zla Uddin Ahmad: Does the Honourable Member realise that any 
effort on the part of the Commerce Member to stabiliso the price will be 
impossible unless the Finance ~fember COil siders it as a part of the monetary 
policy of the country that the stabilisation of prices should be taken up first and 
he should begin with silver? 

The Honourable Sir .Jere~y Rai8man: I have already said that the objeci 
of our policy is to stabilise the prices of till important commodities and in 
pursuing that policy it is naturally also the object of Government to act simul-
taneously on all sections of the .!lconomic front. 

Dr. Sir Z1& Uddin Ahmad: Whv does not the Honourable the Finance 
Member give us an opportunity to discuss this very important question and fix 
a date? ' 

'!'he Honourable Sir .Jeremy ltaisman: I understand that a Resolution bv 
the Honourable Member has already gained first place in the ballot, and there-
fOle there is no necessity for BUoting 8 special day. 

Dr. Sir Zia Uddin Ahmad: But that Hesolution deals with a very small 
part of the monetary policy. 

The Honourable Sir .Jeremy Ra.lJm&D: But it is open. to the ~o ourable 
Member to raise all relevant queEltions on that discussion. 

UNSTARRED QUESTIONS AND ANSWERS. 

HOARDING OF COMMODITIES WITH THE HELP OF LoANS SEOURED DOM :BADS, BTC. 

12. :Hr. E. O. 1"0,,: Will the Honourable the Finance Member be pleased 
to furnish: 

(8) what' information he possesses indicating eXces8ive hoardings of 
commodities by the public or tr~e1' , with the. help of loans secured by them 
from banks or money-lenders agaInst the securIty of bullion or stocks of com-
modities; and 
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(b) statistics in regard to the vo~um8 of boarding of commodIties as well 8S· 

the volume of loans received by hQarders or lending institutions which are 
utilised for purposes of hoarding stocks of commodities:' -

The Honourable Sir Jeremy Ra1am.an: (a) I am not prcparea to divulge either' 
the nature or source, of the information m my PObsl'Hsion .regarding t.heM 
matters. 

(b) The collection of exhaustive figures on the line!; suggested would prove 
a formidable, if not impossible task, involving an alt(),~t er disproportionate 
amount of labour. 

VOLUNTABY DEPOSITS OUT OF EXCESS PROFITS. 

38. JIr. ·E. O. Heogy: Will the Honourable the Finance'Member be pleased 
to state: 

(a) what response has so far been received hom the assessees to the scheme 
of Voluntary Deposits out of excess profits, giving figures showing the amounts 
of such voluntary deposits received by Government from the E. P. T. a e ee ~ 
and 

(b) the number of E. P. T. assessments completed so far in each province, 
and the number of E. P. T. assessments outstanding and waiting to be 
completed in each province? 

'!'he lIDDourable Sir "eremy Batma: ,(a) The response . received from. 
E. P. T. assessees has not been t'latisfactory, the amount depoBited upto the 
31st May, 1943 being about rupees two crores only, which is a little more than 
half of the amount that could have been deposited; 

(b) Information in respect of each province is not readily available. The 
following figures show for each Commissioner's charge, the number of cases in 
which returns have been received, the number of assessments so far completed 
(including oases filed as 'no liability' cases) and the number outstanding upto 
the end of June 1943: 

No. of retUJ'De CUM oom- C..-, •• 
Chars-. re.ived. pleted. to be 

Madru 1'721 
oompleted. . . . . . . 11118 11'7 

Bombay, Bind IoIld Britiah Baluchi.tan . 468'7 8906 88J 
Beagal . . . . . . lI648 2110 436 
Central and United ProviD_ 1340 1261 79 
Punjab, N.-W. F. $Dd Delhi. 1080 1018 87 
Bihar and Oriaaa 8£1 83'7 " AMam 111 (4 4'7 
Bombay (Central) 180 105 76 
Calcutta (Central) 137 80 T1 

Total U,"2 10,868 1,588 

MACHINERY FOR 8C!lUTINISING AND CONSIDERING APPLlCA.TIONS FOR CONSENT TO 
lSSUlNG OJ' CA..PITA.I •. 

34. Kr. E. O. Heogy: Will the Honourable the Finance Member be pleased 
toO state in regard to the administration of the Defence of India Rule 94-A 
(Control of Capital Jssues): , 
. (a) what machinery Government have evolved for scrutinising and consider-
mg the applications received' by them for their consent to the issuing of capital: 
and . 

(b) et~er any non-official representative of commerce and industry is 
aSSOCIated WIth this machinery to scrutinise and consider t ~, applications? 

'l'b.e Honourable Sir Jeremy Ba.laman: (a) An Examiner of Capital IS9ues haa 
. been appointed. His duties are to see that all neGessary information has been 
supplied, to obtain tile advice of the 8]Jpropriate authorities and thereafter to 
obtain the orders of the Government of India and communicate these orders 
to the parties. The appropriate authorities in.clude. in the (lase. of industrial 
vent.ures, the Departmental Committee referred to in the Prees Note of 18th 
May, 1948 a copy of which is appended and. in the oase of financial conce .. 
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8\loh &s banks insurance cumpanies, finance and investment companies, ~ a 
reference is made to the Reserve Bank of India, as ta.t~d in that Press Note, 
In appropriate cases, the Exam mer consults other Government departments; 
for example, the War 'fransport Department, when the proposals involve 
jmportant movements of goods by rail in war time, and the Superintendent of 
Insurance in the case of insurance companies, 

(b) No, -

NOT TO BB BROADCA8T OR PtnlLI8Jnll n"ORB MAY 18, 1943 .. 
Pf'U' commUIa'qu6, 

A new Defence of India Rule No, 94A has today been wued u de~ .action Z of ~ . 
Defence of India Act, 1939, prohibiting: 

(1) withoul. the prior consent of the Central Gtlvernment : 
(a) all issue of capital in British India, 
~b) any public offer of securities for sale i~ British .India, . ' , . 
(c) the renewal or repayment of any security rr.aturmg for, payment 10, British India, 

(2) without the prior CODsent of the Centl'al Gtlvernment an ISSU/! of. capl~a.l a y~ ere, 
wr.ether within or without British India, by any company incorporated 10 ~Itl  India, , 

(3) the issue in British India of any prospectus or other document ofiermg for aubscrlp· 
tidh or publicly offering for sale any security which does not include a statement tha,t the 
consent of the Central Gtlvemment has been obtained to the iuue or offer of the security, 

(4) subscription for any securities issued by a company in r8lJpect of a!Joy i8Sue of capital 
made in British India or elsewhere unleu such iseue has been made With the consent of 
the Central Government. 
Applications which are made to the Central Government in pursuance of t ~ pro~i8ioDII 
{If thiB rule should be addressed to the ~rotary to the Government of India, Fmance 
D~partme t,. Such aprlication. in 80 far a8 they relate to issuel of capital in connection 
with proposed industrial enterprise8 will be considered by a departmental committee nn 
which representatives of the Commerce and Industries and Supply Departments will be 
a8sociated with the Finanes Department,' The ReserVe Bank of India will be consulted in 
leAard to applications involving the issue of carital for proposed financial enterpris8lJ, 
'including banks, investment and finance and insurance companies, The object of the rule 
ii to prevent in the circumstances of the pr8lJent time the growth of musp.room companiel 
which stand little chance of survival in the post. war period and other undesirable practices 
Buch as the reconstitution or recapitaliaation of concerns on the basis of their present 
abnormal rrofits to the detrinlent of an undiscrinlinating iav8lJting public. There is no intention 
of handicapping or rtltarding BOund and legitimate industrial development or expansion 
~l~ulated, to promote the war effort of the cou ~ry or l? increase productio!l to meet the 
~Ivll requirements of the country at the pruent tlD1e or In the neBr future 111 which tas .. 
thl' applil'ation for sanction wili encounter no difficultY". ' 

Finance Department. 
New DeLhi, May 17, 1943, 

~ LIO.A. IO  BlCCEIVKD AND SANC71'IONBD BJIlGARDntG TJU: !saUKOI' CA.PITAL. 

36. Mr. E. O. RIOIJ: (a) Will the Honourable the Finance Member be 
pleased to furnish statistics as regards the number of applications received by 
Government in connectiot;t with the .issue of capital in respect of each industry 
und8l' the Defence of India Rule 94-A? 

(b) How ~a y of the applications received have been sanctioned by Gov. 
ernment under the heading of eaoh industry? . 

(c) Out of the applications sanctioned, what.is the number of those that 
relate to new companies, and the number of those that relate to the issue of 
capital by companies incorporated before the promUlgation of the said aule W.A? 

, (d) Wh.at is the to,tal amount of capital it;t respect of each industry that hal 
been permitted to be Issued and the amount 10 respect of which permission may 
have been refused so far? . 
~e B~()UJ'able Sir Jeremy Ra.t8D1&1l: (a) Up to 24th JUly, 726 applications, 

C1lassIiicatlOn has not yet been made, . 
(b) ?ut ?f 7~ applications sanctioned up to that date. 18 represented 

conversIOns mvolvmg no new money. Of the lialance, 112 related to industrial 
conce1"?s, . Classification of the results a.s between different industrieB has been 
ta~e.  In hand, but has not :yet been completed, 

. (c.) Out 0.£ t ~ 271 consents, al~~dy mentioned 18~ related to new compauies, 
The expressIOn· new compantes IS here used to mclude not only cQmpaniel' 
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registered on or aft~l' 17th May Hl4a, . ~t. ~l o  companies. registerelil shortly 
before tbedate which had not made their Il1ltIal Issue of copital by~ that date. 
(d)'I'bis information is also being (,ompiJed, uut. iii not ,Yet 1~ail ble. 

INDIAN SILVER HANDED OVER TO THE UNITED KINGDOM GOVERNMENT, ETO. 

36. Mr. X. O. Ifeogy: Will the Honour&bJe the Finance Member be J>leased 
to lay on the table; 
(a) the figures of the total quantities of the Indian silver that the ov~m

ment of India have year by year hallded over to the Government of the U~llted 
KingdolJl since the time of the establi"hment of the Reserve Bank of Indul iu 
1935; . 
(b) the total quontity of silver so fllr sold by them year by year since that 

tillie; and . 
(C) the average l'utes on which this silver was and i, being sold? 
The Hono1trable Sir Jeremy Raisman:. (a) and (e). No sules of silver were 

made to His ~\Iu e t'y'  Government in the ,Yt!!lrs 19:36·37 and Ini37-38 and onl:v 
insignificant salt!s ill t he year 1 US8-BU. III regard tu the subsequent years I 
would iuvite tlw Honourable Membel' 'R ut.tentinll to thE' reply I gave to part (a). 
of his starred question No. 62 on t ~  Wtll Hf'ptemoer last. .  . 
(b) Figures for the total !;tiles of "ilver will be fOllnd in the ApproprIatIon 

Accounts for cnch year. 

THE HE(,IPHOClTY (A. ~l \J ) BILI...-l'oncld. 

Ilr. President (The HOllOUl'aule Hir }.LJdur HuLilU):' I thillk t.he issue under 
discussion was a lWW clause to the Heeiprucit,Y Hill 1,,Y Hii' Syed H:om Ali. 
llaulvi Muhammad Abdul Ghani ('l'irhut Divisioll: )luhuuliliadall); 1 wish 

to add u few words and d'raw the attentioll of the Legislntl,re that it should 
remove all kinds of ullcertainties. It is lor this purpose that the Honourable 
Member moved this umendment. Hut the punishmellt to be inflicted for the 
violation of rules should be sUl:h that the trial CourLs ma~' llot find an.Y· diffi-
culty ill exercising their judgment. With these words 1 support the amend-
ment. 
Sir Vithal If. Ohand.ava,rkar (Bombay Millowners' Association: Indian 

Commerce): In regard to this aUlclldm~ t., in my opinion there are only two 
tests to be applied. According to the striat principles of jurisprudence, it is 
quite true that all provisions regllrding punishment should be in the statute 
itself, and, us far as possible, the House should b.e most reludunt to leave 
such mattel'l:l in t.he hands of the Executive. But there are two eOllsiderations. 
The first is, where is the balance of advantage? T take it that, the Government 
wants II little more elasticit,.v in this measure. If t.he .... want to retaliate against 
any offending country, they would like to correlate our punishment with the 
punishment provided. in the corresponding Dominion'>1 .. tatute. If ItI1.Y parti-
~ulal" Dominion levies, say, £500 as fine for un offence Olll' Government also 
~Q t  thut their hands should not be hound down by I.l provision in the statute 
Itself but thut it should be left to the rule-making power ill order to provide a 
corresponding punishment for a similar offence committllu by the national of 
that particular Dominion. If t.he House desires t.hAt the principle of retaliation 
8~ould be effectively enforced. I personAlly feel, although AIo; A law.ver J Bgree 
With Mr. Neog'y that we should ~ most reluctant to leave such a power in the 
hands of the e,xecutive Government, .vet ill t.his, partioular ease realising as I 
do that the object of this measure is to retaliate -I feel that the HOllse will 
be well ad:v.ised to leave this pf>wer in the a d~ of the Government, and not 
~o pass. thIS amendment which might hamper the freedom of t.he Government 
If they want to take suita.ble 'retaliator v action. . 

~ ][UhaJDmad Yamin JDaaJl (Agra DiviAion: Muhammadan Rural): I am 
speaking now because of the speech of t.he last speaker. 1 think the Govern-
m~ ~ o ~ that the matter under discussion is as regards South Afri<'a and 
tJ:Ua House 1S not concerned at all with bther colonies. If the Government had 

'R 
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seriously thought about what punishment ~ ould be ~ive  to the people Gfthat, 
Domiaion, they could e~8il'y have found out by this time what punishment 
should be proposed for such people, and this House ou~d have been ruBy. 
, prepared to accept any proposal from the-Government liS regards t.he p\Ulish-
ment they want to impose. In the absence of an\' indication from the over ~ 

ment as to what their p~opo a18 would be, this House is justified in proposing 
the punishment as outlined in, this amendment. But we shall be full,Y prepared 
to accept any amendment which may be made either. now,' or if they have not 
got the time or the Honourable the llresident does' not allow it, then  they can 
make an amendment in the other Rouse when this Bill goes there and bring 
it back to this House. 

" 

This House will then at onee accept any reasonable' propoSal as regards 
punisamentby the Gqvernment. But on the principle that this House itself 
should provide punishment in the Bill itself, these propoRals have beell made, 
and, in the absenoe of llny contrary or other l:lrOpOSBIR, I think thiR HouRe .,hould 
accept what has b~e  proposed b,Y the amendment. 

Jill. Govind V. ~u  (Nagpur Division: Non-Muhammadan): I (un 
afraid my Honourable friend, Sir Vithal  Chandavarkar, hilS missed the point, 
:{teciprocity iE; 8S regards qualifications or disqualificat,ions aud not 8S l'egard:s, 
punishment; and so far a8 punishment is concerned, we' have given N. latitude 
by this Bill as regards fine and imprisonment. For the present I do not· think 
Government are in a mood to impose A heavier punishment than a~ is 
provided in this particular amendment. It seems to me that the 
House itself is quite satisfied if the punishtYlent to 'be' awarded 
,is one vear. But if the House considers afterwards that  that 
punishmeilt IS not sufficient, it may come forward with its own 
proposals. But our present fear is that if we do not fix a 'period like 
this now and give an indication of the line on which the  Government should 
proceed-our fears are that you will not provide substantial punishment if any 
South African commits a breach of the rules that will 'be made. I therefortl 
hope that the House will support the' amendment. 

JIr. PreIdlent (The Honourable Sir Abdur Rahim): The question IS: 

'That aft« clauae 5 of the Bill, the following new cla.use bl' iuaerted anti Lilt; ~u ~e-, 

tJuent clause be re·numbered accordingly; , 

"6. After sedion 6 of' the said Act, Q.8 substituted by the ~Ol'e olll  SecLllJll. the fnUil\Y' 
iDg aedion shall b(' added namely: ' 

'7. Any perllOn guilty of disobeying a rule made by the Central Gov,IlI:nment under 
8e~tiOD 6, 8ub·section (~) part (r), ~ a1l,. on the complaint. of an officer appointed or u6IIigu. 
ated by the Central o"er~me ~ 10. thl. behalf '~e pW118 e~, .on conviction by .. Magis. 
l.rl/>te of the Firat Class, With unpl'18ODment of el~ er deacrlpholl for a term which lIIav 
~ te d to one year or with fine which may extend to one thoullllud ruree. I)r with bnth'. ,,", 

The Assembly divided; 

AYES-29. 

Abdul Ghani, Maulvi Muhamm .... 
Abdullah, Mr. H. M. 
Athar Ali. Mr. Muhammad. 
Banerjea, 'Dr. P. N. 
Bhutto, Mr. Nab! Bush Illa.hi Bakah. 
Chattopadhyaya, Mr. Amarendra Nath. 
Choudliury, Mr, Abdul' Rasheed. 
Choudhury, Mr. Muhammad HUNain. 
Deahmukh, Mr. Govind V. ' 
EMak Sait, Mr. H. A. Sathar H. 
Ghiasuddin, Mr. M. 
Ghnznavi, Sir Abdul Halim. 
Joshi, Mr. N. M. 
Kailath Bihari Lall, Mr. 
. , Lalchand N avalr~i. Mr. 

L~ll ee, Mr. Hooseinbhoy A. 
L1A9uat Ali ~ a , Nawabzada MuhammaQ. 
Maltra, l'andlt Lakshmi Ranta. ' 
Muria Hossaiu Qureshi, Khan Bahadllr 
Nawab Makhdum. ' 
MU.rtuza Sahib Bahadur, Maulvi Syed, 
Nall"ang, Syed G'hulam Bhik 
Nauman, ~. MUhammad. . 
Neogy" Mr. K. C. 
R.aza. Ali, Sir Byed. 
Alddlque Ali Khan ,Nawab 
Yamin, Khan. Sir u amll1~d.  
Vusnf Ahdooln Hllroon. Seoth. 
l.afar Ali Khan., Maulana . 
Zia Uddin, Ahmad" ,Dr. Sil', 
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Ahmad NIlWM, Khan, MaJor Nawab Sir. 
Aiyar •. Mr. T. S. SaIlkara.. 

LltW80n, MI'. C. P. 
Mackeown, Mr. J. A. 
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Ambedkal, The' Hono\1ra.ble Dr. B. R. 
Benthall, ~e Honoura.ble Sir Edward. 
Rewool', Sir Gurullatb. 
Cnanda.varkar. Sir Vithal N. 
'Chapma.n·Mortilller, Mr. T. 

Maxwen, The ouourabl~ Sir Reginald. 
Miller, Mr. C. C. 
MuazlInrn Sahib llahadur; Mr. Mufiainlllad. 
wudali81', Tho Honourable Dewan B&hadur 

Sir .0\. Ramaswami. 
Chatterji. Mr. S.· C. Noon. Tl,,· Honourable Malik Sit ~'ero  

Khan. 
Pai, 1.11-. A. V. 

Dngn. Seth SUllder Lall. 
Dalal, Dr. Sir Uatanji Dinsh,\w. 
'Griffiths, Mr. P.- J. . 
Gwilt, Mr. E. L. C. 

Hai,:mall, The HOlloumbl., Sir Jeremy. 
Richartbon. Sir l:il'nry. 

Habibur·RBbmall. Khan Bahadul' Sheikh. 
Haidar, Khan Haharlur Shamsuddm. 

Sargl'nt. 1.11'. J. P. 
Shahban Khan BahadUl' Mian Ghulam 

Imam, Mr. Saiyid Haider. ' 
Imlaiel Alikhan. Kunwer Hajee. 
James, Sir F. E. 
,Tawahar Singh, Sardar Bahadnr Sal'dar Sir. 
• Tehangir. Sir Cowasjee. 
,foshi, Mr. D .. ·S. 
Ka.maJuddin Ahmad. Shamaul-U1ema. 
Khare, The Honourable Dr. ~. E. 

Kadir Muhammad. 
Siva. Raj. HaD Bilhadur. N. 
Spear. Dr. T. G. P. 
Spence, Sir Gt!Orge. 
Sultan Ahmpd. The Honourable Sir . 
Thakur Sin!(h. Major. 

, Trivedi. MI'. C M. 
TY8on. Mr. ,J. D. 

The motion was negatived . 
•. Preaf.dent (The Honourable Sir Abdur Rahim): ~re is another 

amendment to clausEY 5, standing in thE' name of Sir Raza Ali. He said that 
t.hi!'l amendment is consequential 011 the adoption of the new clause. 

Sir Syed RaJa Ali (Cities of the United ProvinceEl: Muhammadan Urban): 
This was to be !\ consequential amendment. After the voting on the amend· ~ 
_ment which haEl just now been announced, I do not propose to move this 
amendment. . 

lIr. President (The Honourable Str Abdur Rahim): The question is: 
"That clau~e & stand part of the Bill." 
The motion was adopted. 
Clause 5 was added to the Bill. 
Clause {} was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Pre,amhle were added to the Bill. 
The Honourable Dr. N. B. Khare (Membe!;" for Indians Overseas): Si!.', I 

"That the Bill, II" amended, br pas"cd."· 
Mr. President (The Honourable Sir AbdUl' Rahim): Motion moved: 
"That the Bill, n. amended be paRsed." . . 
Sir Syed Raza Ali: At this stage which is the final st,age, I would like to 

. f'ny It few "'brdf; on the action that. we have taken by agreeing to pass thic; 
Bi~l. Sir .. T do not know what to say about t.he attitude. of t.he Government 
of India. Like the famous Curate's egg, I believe it is good in parts. Th!Lt 
i~ the ut·most thnt '[ ('(Ill SIW about the Rction of the Government of India. 
T must coruplimt:-ut my HOJ1.ournble friend Dr. Khnre who started in right 
enl'llest bv cOll'\'ening a conference on the 7th Of last month. That raised Ol1r 
hopHs. We thought, that after all here was a man of action who had succeed· 

,f'd A1~ot er. man of action. Let me make it clear that I had the' pleasure of 
workmg with :\f,'. Anev, who unfortunatelv is no longer a Member of the 
'(Tovernment of IndiA. or" of this House, for more than 18 months. Now, that 
he is not, h.ere, let me say openly that I have not known any Overseas 
l\'!ernber .a'etmg so eourageously, so bravely and so independently as Mr. Aney 
dIn. It IS t·oo· early to. say anything about the o ou~ble Dr. Khare, hut 
12 NOON. • the speeches that he makes i.n t,hisHouse mostty consist of mono· 

syllllhies. They are uttered in under·tones and altogether hi.;: 
attitude seem" to be apologetie to the South Africans. . 

The Honourable Dr ••• B.Kbare: Brevitv is the Floul of wit. 
Sir Syed Raza AU: Sir, my Honourable fpiend is right. but if he would look 

'at his own eo ea~ue . the most important of whom made a speech yesterday 
hu;ting on hour and- a quarter, then 1 do not think theelairo of breyit .. v. heing 

·the soul of wit wOllldhold good. 
BA 
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{Sir Syeo Haza Alt.] 
Sir, the position is th,is. 1 lun glad thut this House' has displayed some 

degree of unanimity on this occasiun, but while I am not dissatisfied with 
what we have done tc thi" Bill, 1 think the publie ('annot d-erive much good 
froni it.' 1'be Indian Lcgisl",tul't' f!Ullnot be of Itlueh help having regard to the 
constitution under whkh we an· working. It is the Honourable ,Member Dr. 
Khare snd the GoverllJI1erlt of India thut count. ::\ow, I hope my Honourable 
friend, after this Bill is paRsed whieh will I tru,;t be done in II few minutei, 
will not lake the view HUI t he hm; done his duty. The time' for action ,vill 
~~ollle after the Bill is pnl;sed. 'rhe pHssing of a Bill is more-01' less a nominal 
thing. . Again, the Bill itself is llot sufficient if we I1re to awaken the sense' of 
re JloD ibilit~  in the' Union Go\,erl1lucnt whieh it, owes -to itf! Indian South· 
African nationals. Spell.l,;ing gt!lIerullJ, Illy cOlllment on-the policy of the 
Government of India is that t.ht Govel'Jlment of Iudin's policy nlways consiilts 
of defence;. they are al a~'  Oil the defem:jYe, they uever thhlk of taking the 
offensive, That. is Ii wry wrong policy. The best f0l1n of deft'lwe is to tuke 
t.he offensive and thllt 1Illfort,ullll.tclv the Governwcnt of India have never 
done. Mv Honourab!e friend mlll ~av thnt there wus no (l('cusion for '~ e' 
Govermlle'nt of India' t.o tuke the off~ i\'e !'IO far as our relationH with South 
Africans are eoncerned. 'T'hl1.j o('ellsion was, if r mlly be excused for making 
a personal reference, when I was ill thllt country and I put all my heart 
into the question of popularising tllC idea of giving frnnehise to Indians. I 
worked. \'eI'Y hm:d for two and' Il half YCHl'S. I H(lIlressed f;('orf's of meeting8. 
A number of Indo·European Associations favoured this movement and t,hat 
was just the proper time because the Native Franchise Bill had been l'a~ed, 

The South African is a manly fellow. \Vhatever his attit,ude IlIlly be towards 
our countrymen, the South African loves II fight. He loveB giving 
Il blow :100 doe8 not mind I'eeeiving 11 blow ill l·etur)'l. Rut. the Govern-
ment of India were frightened by WI' IllUlllillCSS, My attitude towHrds the"e 
people waf; that if the," uv~ HIt' Ii violent 'blow, I guve thel11 un equally violent 
b!ow within 24 hourI!. I do not know what they ·,thought of me but the 
general iJnpression is that 1 got on "el'~' well with these fellows. 'rhat was 
the time when the Government of Indi!! ought to have concentrated on this 
question. I am not going to. disclose what happened. I can say this t.hat 
the Honourable Member in charge never stopped me from pursuing the policy 
I was pursuing. But my successor whom the Government of Inc;lia Il,ppoi ~d 
WBS a member of the Indian Civil Service and they knew that if another 
public man was to sueceed me, they eouldnot huve their own way. There-
fore, a man of the Indian Civil Service WaS appointed whp would takE: his 
orders submissively from the Government of India without exercising his own 
judgment. . 

Mr. Lalch&Dd ... airai (Sind: Non-Muhamllllldltn Hural): Did he lIpAet" 
your schemes? 

Sir SYM BUaA11: That gentleman was an Indian Ilnd he i~ It friend d 
mine. But whether the holder of the' post is an Indion or an Englishman, 
nothing turns on that. Every member of the Indian Civil Serviee t,hey 
appoint will wear . the colo~r that is ive~ to his politieal views .by t~e 
.Government of IndIa. It WIll not be so With a ,public man. A publIc man 
sfter a11 is a public man. After five years, today is the fil'st day that I 
,have ('orne across the word 'franchise' used by the preRent High Qommissioner 
for India. Never before was the word 'franchiRe' uaed either by the High 
Commissioner or by the (':rOvemment of India. 

111'. PrelideDt (The-Honourable Sir Abdur Rahim); This is the third 
,reading of the. Bill and the Honourahle Member Rhould not dea.1 with mntters 
ioutside the Bill. ' 

SIr Syect B&I&.Ali: This Bill is a large part 01 the Government of India ... 
:Mr. Prtlidellt (The Honourable Sir A.bdul' Rahim): This is not the time for 

this kind of speech. 
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Sir Syed aala Ali: Tho point is this Lhut if the Goverument of Iudia know 
what they are going to do and how they are going to protect the interests . of 
Indians from those Dominions, Colonies Ilnd Possessions which may take it 
into their heads to pass anti·Indian l(lgislation, they have got to be quite clear 
and definite on t·lIe subje(;t. My impression is that this Bill, importaot though 
:it may be, only touches the h·jnge oJ the main probleIU.:rpe main problem 
is much bigger. So far as the Bill is concerned, the mOl't important. thing that 
bas got to be done by the Government of India, und the'soonel' it is done the 
better, is to make rules under that clause which empowers the Governmen.t of 
India to do so. If they are dilatory on this que!;tion, if they procrastinate and 
take a jolly long time to make rules, that would defeat the object of the. Bill 
.entirely. The whole subjeC't was discussed the ·othcr ,day. I believe the debate 
that took place on most aspe(;ts of the question would be vivid to the mind of 
the Honourable Dr. Khare and I hope he will take action on the entire problem 
and will also avail himself of the r\.lle·making power. that has been entrustiid 
t() t,he Government by this Bill. Thi!; Bill . is n .very short measure; it is a 
halting measure, somewhat of a hesitating measure, but if the Government of 
India supplemeut the pro"isiolls of this Bill by taking courageous action in 
other directions, it may be tij,nt We ';vill foItill gil down but I hope in that case' 
WP. will go dowufigbting. 
Xr. E. O. Neagy (Dacca Didsion: Kon·Muhummadull Rural): Sir, I hlld no 

clesire to mRke a speech on this particular ocension, butr'as I had not the right 
to make a second speech on the last amendment that was defeated by the 
House, I desire to. make n very few observation!> for the purpose of knowing 
from the. Government as to the' method which they propose to adopt in framing 
Tules regarding the enforcement of punishments. It. t,ook my breat,jJ away 
when mv Honourable friend Sir Vithnl Chandavarkar described himself as a 
lawyer. 'The Ilttitude taken up b~' the Honourable Dr. Khllre i;; excusable 
betmuBe he is not a lawyer. He said that we will have 10 regulate OUl' punish. 
ments a.ccording to the scale of punishments prescribed by Il ~' offending (,olony. 
ft. Honourable Dr. If. B. Khare: I urn a surgeon. . 
1Ir. E. O. 58011: Very well. He should not venture to open his mouth on 

such questions. It is in a spirit of enquiry that I am making a few ooservutions. 
Do I take it that there will be diffet:.ent types of punishmerlts prescribed for the 
same kind of offence, if cODlmitted in respect of different colonies? For 
instance, if the infringement of any particulur rule wfiich may be prescrihpd by 
us takes place in the case of, say, a citizen· of n pnrticular colony, he will have 
to pay a fine of, say, one rupee, but if that Bame offenee js committed bv a 
<:itizen of another cololl~, be Dlay be gh·en a fe'w stripes! Is that what is inteild-
ed? If that is so, I should verv much like to hear what the ex-Law Member of 
the Government of India has to sny, und what be thinks about t i~ sch€'rne, ,lind 
whether he is aware of any precede;lt in tbe whole legislative ~ teJ \ of t ~ world 
which might be cited in support of such A fantastic idea. 
Tohe next thing is this. ,"Ve know that different codes' . pr·escribe (mlv the 

maXllnum punishment in resp-ect of different 6trfn1ees. Now, Sir, th€' codf: or a 
particu~ur pominioll may have prescribed the, maximum punishment' in respect 
-of the mfrlllg,ement of a rule which mny be ol'emting there. against, which we 
want to I'?tllhate 11 ere , Now, Sir, is my Honourable friend Sir Vithal Chanda. 
varkar ,gOl.ng to, put ,forward the suggestion that in so fnr a!; tlw punishment, 
t.o ~c ~ f ct{ld. 11~ t.hls country, m list correspond (' ctl~' to the punishment 
WhlClh HI permlsslhleto hf' inflir-i;ed in the offt' di ~ Dominion, Wf' hnd better. 
e ~ the records of the pnrticulnr cuse to the Government of that "Dominion for 
adVIce a~ to what should be the pupishment that is to t p ~erl, avi  regard 
to ,the ~Ircur ta ce  of the case, because otherwise the f"'inciple of strict 
l'eClproClty cannot be observed?· . ' 
, Kr. PreBideIit (The Honourllhle Sir Abdul' TInhilh): The ~u e h':11'1 IIlready 

1'ejected that IImendment. . 

. Jlr. E. O. ~eo y .1 wnn.t. in;formation as to how thp BiWns now amended is 
~om  to work III prnehel' so fai' As this aspect if; concerned? 
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JIr. r1li ~ (The Honourahle Sir Abdur Rahim): The Honourable Me!D-
bermay ·makeconstructivu suggestions. ". .. 

]fr. K. O. BeocJ: There is Just one more observatioD and I will resume my: 
seat. Does the 1;Ionourable Member suggest that there shocid be strict reoipro-
cit].in these . matters of punishment in each individual ease,.and would he go so. 
far us to give directions to the Magistrate that the punishment to be passed in 
a particular cllse must not exceed so m~c , or must be in the nuture of a parti-
cular sent.ence ill order to conform to his remurkable ideas of reciprocity? I 
definitely want iuformation from whomsoever l.llay vouchsafe it frOUl the Gov-, 
ernmlint Benchelil-it nilly be the Honouooble the Law Secretll!\)', ot it may be 
the ex-Professor of Law whom I find on the front Bench in the person of my 
Honourable friend Dr. Ambedkar,-as to what exact course the Government is 
gOlDg to pursue in this matter. 

Sll F .• '. James (Madrus: European): Sir. 1 rise not oftJy . to congratu!ate 
my Honourable friend· t,he )fember for Indians Overseas on bavmg piloted the 
Bill so far but also ip clear up a misunderstanding 8S to our po i~io . OIl this Bill 
which apparently yestel'day's debat-e upon clause 4 of the Bill rew'aled. The 

. HOU8e will rem~ ber that this Group took a ccrt~i  view of the Ilml!ndment 
moved by my 'Honourable friend Sir Syed Raztt Ali to reduce the period of 
exemption, from directions issued by the Central Government 'tinder that cla.use, 
:from twelve mouths to six months. We took that view on purely practical 
grounds, a view which was incidenta11y flhared by the Honourable Member for 
Defence. Sir Syed Haza Ali himself agreed when I said thllt in opposing his 
nmemhuent, we were not doing so on the ground of any principle' involved in the 
Bill. I rt'rnewber my Honourable friend agreed and accepted that position. 

Sir Syed Raza Ali: What all) sliid was that, 'no question of' principie is 
involved. . 

Sll ~. B. James: .My Honourable friend accepted that. But subsequent 
speakers, and in particular my Honourable friend Sir Vitbal Narayan Chanda-
varkar persisted in u ~ ti  that our attitude on what we regarded as a minor 
point modified, qualified and toned down the genumeness of our support of the 
Bill in . particular and our attitude to t ~ cause of Indians overseas in general. 
Now, Sir, I submit that that is hardly fair to the record of the Group in this 
House. It is true that yesterday we opposed this particular amendment. The 
Government of India itself did Dot know its own mind; it wobbled so much tbat 
it very nearly :feU over itself. But when we' relllieed .that the feeling in the 
House was strong on this matter, we advised the Government Whip that we 
would withdraw'our objections to the amendment, and eventually the Govern-
ment accepted the amendment. ~o , Sir, I should be sorry if anyone in this 
House went away with -any misunderstanding of our position as a result \ 'f the 
discussion on this small ·point. I should be very BOrry if my Honournble friend 
Sir Vithal Narayan Chandavarkar, who is all old, and valued friend 9f mine. 
~'ere under the slightest misapprehension as to our position on this BilL He 
has not been a Member of the House for a very long time, but I would remind 
him that for the last 15 or 20 years this Party has supported without reserve or 
qualliication the cause of Indians • overseas in this Legislature. I myself have-
on many an occasion asserted, as I did the other day, that if these difficult racial 
problems are not capable of solution. within the British Commonwealth and 
Empire. then those institutions will, as 80011 as their component parts Recure 
their freedom, cease to be an association of various races lind nntionalit,ies, and 
will become 1\ commo eal~  of white races alone. That would, in my view, 
be a great tragedy. A great ideal in whieh mnny of UI'! have firmly believed, 
and still believe, would be lost for ever. This Party, of course, is ent.itled to 
express its views, as I hope t,he House will realise, as to the methods to be-
employed in dealing with these difficult problems, and the manner. arid the 
time of their operation. But I do trust that the House wjll in future realise that 

I such views. on what I may call the minor and practical issues not BiJecting 
principle. do not qualify or modify in any way wh$tever our ~e eral aWtude.-to 
the problems relating to Indians overseas. I most sincerery trust that the 
Bouse wi11 accel1t this uneqUivocal statement of our declared policy. It iii not 
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new, it is only a repetition. It is 'in the spirit of a llolicy which has now been 
pursued so long by this Party that, it has almost developed into a tradition, it 
isi-q the 'spirit of that policy that we unreservedly support this Bill and hope. 
t r~t the House will shortly pass it, into law. 

Sir VlthalH. Chandavarkar: Sir, I would not have adtlressed the ,aouse 
had not Mr. Neogy and Sir Frederick James referred to a few observations 1ihat 
1 made in the course of the debate. With regard to Sir Frederick James 1 
should like to assure him that I had not the slightest intention to cast any ~lur 
on the hQnesty of purpose of the European Group. It is true that I have' been 
a Member of this House for only a very sbort period, but I may assure him 
that e\'er sinc'a I began to understand the English language, I have been' fol-
Jowing the proceedings of this auguEit Assembly very clofiely as also the pro-
ceedings of my- own Provincial Couneil. I was also pref;ent at a meeting held 
in Bombay Town Hall in December 1913 when we met to protest again&t! the 
policy of the South African Government. The meeting was hElld under the 
presidency of His ,Highness the Aga Khan and all the -old stalwarts of Bombay 
in those days were present, and among these stalwarts were influential members 
of the European community 'inthe city of Bombay. In their speeches . and 
their attitude, their indignation was as strong as that of any Indian. 'l'hose' of, 
UII who come from Bombay know the valued support that we have received 
from the European cOlnmunity in these matters and also in several other matters 
II.ffecting the welfare of this Coulltr~'. Whatever ml+Y be the experience of other 
centres, those- of us who come from Bombay, whatever differences we might 
have with the Europeans on other important matters, have had the privilege 
nnd pleasure of working whole-hcarterlly with the Europeans of our city in this 
matter. 

As for Mr. Neogy I am afraid he misunderstood Ele. Ail far as ilie general 
,principle is Goncerned, I am whole-heartedly with him that wc should not le~ve 
the question of punishment to Government in the exercise of their rule-making 
powers. I do not refer to u ~- other c-tl!;es; 1 refer to the puriishment to bt! pro-
vided for offences. As to what the qllantum of pllni&hment "holiid be in parti-
cular cases, even a first-year student of th,e La,,, College kno,-,:s that the matter 
iii! entirely in the hands of the l'ourts and not in the hands of the Executive 
Government. The legislature can only pro id~ t.he maximum, punishment. 
If the amehdment in question had been accepted, the punishment provided m 
that amendment would have been the maximum punishment amd the ha.lids of 
Governmcnt would have been tied. Even if Government wanted to enhance 
the maximum punishment, they would have had to come to the Legislature 
which meets nt intervals twice 01' thrice a year, for amending the law. But, as 
1 understand the situation, as a result of the defeat of this amendment tlie 
hands of GoverRment are free and by the exercise of their rule-making power 
th?y can ad ~ t their p.olicy to the co~ditiQ.  of d ~eretlt, colo~lie , a ~_ j>rovide 
SUitable maxJtnum pumshments. As tor the Qwul'dmg of pUDlsllment T do not 
think it is necessary . . . . . 
. JI~. E. O. lfqy: Sir, may I'in,t.erJ:upt my HonoUrable friend? Is it his 
Intention that the maximum punishment to b<: prescribed by rule in respect of 
one and the same offence should he diffE'rent in the <-'ase of. the different offend-
ing colonies? 

Sir VithaJ If. Ohandavarka.r: That il': a matter ot policJ' which I take it 
~over l lle t will decide. But, if the South African Government provid(>s for an 
ImpOSItIon of a fine of £500, I would like -my Government to provide 'for a fine 
of ~ . 7 ~.If any other colollY is not so harsh and is disposed to be more 
lement, It IS open to Government to make a different rule. 

,Mr. X. ~. ~' i ay I have the Honourable ,Law Member's opinion as 
regards the JurIstIc principfe enunciated hv the Honourable Member? ' 

. ~ Vi\h&l ~. Ohandava.rkar: It is 110t a question of any mere ab'3tract 
prmclple ?f leg.lslation or a penal merHmre. We are not dealing'. with ape~al 
c?de dealmg,wlth offences of .moral turpit.ude. It is a question of mere retalIa-
tIon, and lUI to what the extent of that retaliation should be I will support any 



3M LEGISLATIVE ASSEMBLY [3RD AUG:, 1943. 
[Sir Vithal N. ChuudaYarkar.j.. . . . ., 

l'rovision which leaves Government a free band, whether you beheve 1U their 
.honesty of purpose or not. In the present case, 1, for qne, ampreptll'ed tp trust 
the Honourable t4e Oven;eas Member to sllfegutlrd t,he interests of the country. 

Kr. Booselnbboy A. L&lliee (Bor bt~y Cl.'nh·i:l1 Division: .Muluunlilt\(!uu ~uro.l)  
Sir, I rise to congratulate t.ht? Honourable the Over;;eas Member for actmg ;;0 
quickly aud dearly in this ll1~\tter. Treasury Benches have aC.ted in a manner 
which will satisfy the aspirations of the people. Very often with regard to the 

. question of Iudians 0\'erse1l8 Gm'ernUll..'nt. have respected t,he wishes of the 
\.Ieaple, Hud jf we had sOllie different:es with Uovernmeut that was 
OEl<'fIllSe they would nOl enforce measures 'which tht peopk 
desired. Our 'difi'crt:'nc.c with Goyernment in this' case was wit·h regard to the 
period of six months and 12 months. There o.lso Government clearly so.idthat 
their intention was noL that it should not come as early as'po<,<sible but tlwt 
thert' were administrative difficulties; tmd 1 have no reason to hellcve that theJ 
are not as anxiow; as we 'ire ~o move iu the matter, 'rhere has ulw been u 
lot of discussion with regard to the penulty but there also it is cleur that Q.)V. 
-ernment are anxioulil to indict such pellaltiei as the case would .cieserw,. Many 
of us of course fecI that if it is ill the Ad it will strengthen the hands of 
·Gwcinmeut; und my plea us a businessll1an is that even,now if they take 
our advice it will' strengthen their haud!' and to'lIable them to (urr.v out theil' 
wishes. I agree entirely with ~ir Yitlllll l'hullciu\'arkllr that in Bombay as 
also in other parts of India 0ur Europellll friends,-t.hough I like b~ rter to call 
them our British friends,-have beeu \'tlry fair and sympathetic with regard 
to this question of the treatment of Indians overseas. And 1 belie\'e they cun 
-exert a good. deal of influence over their people in England as 
well as in South Africa anll help to avoid the prevailing bittel'nes8. Sir, I onCll 
ag&in congratulate Government all haviug carried out at oJ?ce the desires of 
this House and acted serioush' in this matter of the trea.tme ~ of Indians.iu 
SoUl II Afriea. . . 

Sir Jlnbammad YamiD lClaD: Sir, I am glad that Govermueno did not 10fle 
ully time in bringing thi" mea!;ure before the House and tl:!ey reali!';ert the fee1ing 
of the country in regard to this matter, and·I whole-heo.rtedly support this Bill. 
We had our differences with regard to certain clauses hut we abide by the 
decu.ion of the House as declared b~' the voting, I do not want to go into th(' 
details of the different clauses as have been adopted here. 

I am very glad that my Honourable friend, Sir Frederick Jalllt's, hos made 
t~e position 6f his Group very clear, and I lUll glad tbat they are at one with 
the rest of the Iudians in this matter. Ilnd they will' give their ole ea~l 
support as far US toe treatment of Indians in the Co\ollie8 and Dominions i~ 
concerned. J am ul'Jo very thankful and grateful to Sir' Frederick .James for 
the Ttlvelatioll which he has made, namely, ·that the Government waR guided 
oy their views in withdrawing the objection whi"h they hud proposed. AB. BOOr. 
os the Government found that the European Group hnd no objnct.ion, the;y 
acncpted the amendment of this House. It is a great revelation indeed and I 
lim glad that Sir Frederick James has enlightened this House thnt the Gover:I-. 
ment is always guided by the "iews of the European Group even in mattorfl 
on which the Indiall section feels ,'ery strongly, and they can ollly ac(,ept the 
lI111tndments if the European Group has got no objection. Tbe House ought 
to he very grat.e£ul to him for knowing this secret understanding between the 
Govt;rnment of Indin. and the European Group. 

Another suggestion which I would li ~ to make is t.his: Tae Rouse win 
.remember that in the' beginning of the war-probably it. was in lQ .-t i~ 
House , o e~ r~at leniency to the South Africans in not raising any objection 
to thelr gettmg mto the Army, and I suppose. there 'urc many people from 
South Africa who, ~ave got ~mer~e cy Commissions in this country, In giVing 
effect to the provlslons of thiS Bill, I suggest that the G.overnment>' should not 
forget this fact. The feeling of Inqians is that these people should not 1>e placod . 
ovf'1' their head as offkers. The Government shouldSE!e that eithe! thEse people, 



wl?o have got the Kiug's Oommission ortbe IU.er e cy~ ComnliH;!On for. ~ ~ 
(}uration of war should be sent. back from the Indian Regiments to the Brlttsn 
Hogiments or tl, any other Regiments-I have no suggestions t.~ a ~ in t~i.  
rtJ pec~but they should ce11ainly he removed fr0t? every POSltlOJ:l. In whim) 
they are in allY capacitl';. working 6S officers over Indians. That posllIon we do 
not want to see. 'As they hold Commissions and are British subJecL; I C:UlH<;t 

. wake a proposal that COI?mission should ~e taken away from t e ~, ~ecau c 
thut is a service to the Kmg and. the Ehlprre and they have to remam In tha1i 
capacity. I only want that these people should be transferred to suoh posi. 
tions where no Indian may feel that he is placed under any man from Soutl:. 
Africa. 

Another suggestion I 'Yould like to make is that those people. who gave their 
nationality in the, beginning as • domiciled in South Africa' should not be allow-
~d to change it now, and' any plea that domicile has been changed since then 
flhCtuid not be accepted. Whatever ,nationality was given at the time of 
rocruitment or getting the Commission should remain as absolute iur the pre-
scnt 11ntil further decision js made bv tbis House. , 

These were' the' suggestions I had to make. The courtesy "bovv-n by this 
HClUile in the matter of treatment of their nationals has not been properly 
l('''ponded to by the Sout.h Africans and they .-honidnot be 1\llowed to utilize 
thl'H. any more to their own benefit and to our disadvantage. They must realize 
that we feel that they hay£, not correspondingly shown us the sanle treatment 
which was shown to them, and therefore we want to withdraw that:--.- With 
these few words I support the Bill as it emerges now. 

Sardar Sant Singh (West Punjab: Sikh): Sir, I support t·his Bill. I have 
11'atched with interest the first activity, of the Honourable Member whom we 
had the privilege of associating with on' the Bench just opposite to that where 
he is sitting today. ~' e change from that Bench to this Bench J.robably hliS ' 
heen a rllvolutionary one, and the first Bill that he has been culled upon to 
pikt in this House is a battle between the two feelings which I am sure lIe 
possesses today: One is t·he feeling of independence which he uRed to show 
from the Opposition Benches and the other is the re.reading of the Govern-
ment of India Act by which he has ('orne to realize that the Government of 
India is not II. sovereign body. It is a subordinate body and as such it takes 
its mspiration not from this House or from the people of this cOlmtry but fr-:.m 
th€ Secretary of Stute sitting in England. Conflicting feelings of this sort muet 
have modified him Il great deal when framing t,his particular Bill. ' 

There is no doubt that this country is in a very unhappy position in regard 
to it~ l1ationals living abroad, partic\llQrl~ in South Africa. It is 1l1wayll at 
critical moments that the South African Government moves to place mo!'s 
J't·strictions upon the liberty and the freedom of the Indians living there. It il:l 
surprising to note why the British people and the Americanpeopie ond th,>t;p. 
Governments which are in alliance with ,the British. people lit, thir; critical 
juncture have permitted one of themselves to take a measure 'which can be tlald, 
without IIny fear of contradiction, to help Hitler rather than the esuse of Allies. To g? against the nntionals of this cou tr~' who are .living in un Empire which 
IS s.Md ~ be- 'Conmlonwealth of Nations' is really to help those who ilre 
agulnst us Ilnd who are our enemies. However, that step has been taken. All 
uppp.~1 has e~ll made to us that we' sMuld not be guilty of t ~ bRme act ss 
t·he South Ai ca ~ are. There is :l good deal of foree in this argument, but "way 
J Hsk those who makp this appeal whether they realize that thf courtesy and 
·oramtal cult,ure. whicl, iJ;, bel-.ind such an appeal has been understoud in that. 
(' ~lItry- as a l l~ of weakness and not as a sign of greatness. In n country 
were sHch conslderntiom; are taken to be our weakness' we are afraid we 
lire cOl'\lpelled to take action wbich will show t.hat, we a~ not weak but we 
~ave got 8~me self-respect and we can retaliate also. What form this retaliation 
18 to take IS a matter left entirely in the hands of the Executive (;ovemmeut. 

T.he very fact t.ha,t his Bill was passed in the last Session of the Assembly 
:and It has been amended today, should give an impression to the world at large. 
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thnt India does not mean to remain at standstill but is ,bent on mking i01M 
actIon. . Certain a pec~ of retaliation have "been indicated by ):everal Honout'-
Ilble speaker'" who have preceded me. I am at one with them. But may I 
ask Honourable Members that without tuking into. oonsideration the que tiv, ~ 

whet.her proportionately we can hit back as strougly as South ,Africans cu'. 
hit Jndians, will it not be the rigbt. wav to hit buck even if it' is t.1I hit t ~l  
mihllv ~ • . 

1Iir •. President (The HOllourable Sir Abdur Hahim): It> tb~l Honourable 
Member speaking with l'efel'ence to this Bill'! . 
Sarda.r Sant Singh: I Hl11 l'efen'ing to the Bill. Hitting back i.~ Ii!l iudication 

that we refuse t? accept this .llUmiliation lying down.,Tbere o.re.cerbin imports 
from ,~ou,t  AfrlC8 to this cou!ltJ:yand vic!! De-rsu. ~ ' t i~ J?Osf!lible to stop 
them:. 'Ihe other method whIch I want to endorse IS the \:lew ~ {pre ed by 
~y Honourable friend< who preceded me. As regatds commisslolH; ill t~ arm,Y, 
It Jllay not be practieable politics to say that these cOlllmissions. ~ (\l ld not bu 
tU~ 'l. but it IS p lc~iclIl. politics thnt they sbol,lld be traIl J~~rl'co to other 
umts: At the same tune [ would suggest t·hat -th(' GOVCH'tlm'.'!nt i'.hould udopt 
the policy of refusing to issue fresh commiRsions. . 
. SirXnbammad . Yamin Khan: Which Government should "(+I<>,e issuing 

Commissions? 

Sardar Sant Sblgh: The Government of India . 
. Sir Muhammad Yamin Khan: But the commission is given. hy thC:l King. 
Sardar S&nt Singh: But it is not \\;thout cOlIsultntioJl ~ it  the Inrlian 

Government. I assume t.bat they' have u voioe ill such Illittters and t e~' will 

USRert tbems"lves. 
'fhe point I 'Want to make clenr is that it j:; not II very gt·:ttifying thinl{' 

to know that the Secretary of State of India has told us that he (''1ln do nothiOS' 
in the m~ttt'r. It should be pressed upon the Secretary of State j,blt the Indian 
f('eJir:g in this rnatter is vel'.\' :>trong imd the Uolonial Secretary should be nske<l 
to interfere and stop any further disqualifications .on Indians. 

Sir Syed Baza .Ali: You Dlean the Dominion Secretllry'? 
Sardar Sant Singh: Yef'. I ,,~ould therefore ask the GoverllJl!en: 'of Indi!A 

to Ut;, up and doing ·tIJU say to tll!:: South Africans' that the ~) er me t of 
India is taking this matter vel'Y seriously Ilnd they menn bURlt:e>!f; this time. 

Dr. P. K. Ba.neriea (Calcutta Suburbs: Non-Mubammadan l1rblln): Tho 
oth!::r day I congratulated my Honourable friena, Dr. Klglre, on the e pe~itiou  
llllmllf.:lr in which he had sought to implement the recommendations of the con-
. illrenC8 that met here a few weeks ago. The Bill whicb he pl:.t.cod before us 
WflS good in eertain parts, and it WIIS our intention to improve th!!; Bill to such 
all extent that it would be good in tIll respects. {; nfortWlutely, thp.re has been 
a c.ol1siderable -differenC'e of opinion between the Legislature and t he Executive 
,and l am sorry to find that my Honourable friend succumbs to the wiles of the 
Executive and ignores the views of the elected Members of thi'" House. Sir, 
tllis is a typical bureaucratic .attitude: I wish him success in bis C~reer. bu. 
I hove in future he will look to t ~ elected :Members of this House for tn inspira-
tiuu and not to the hominated bloc or the European Group. Sir, this Bill 
ought· to have been furtber improved. But something is better t.han nothing 
and'I have to support the ulotion,though not quite willingly, whic:h h8sbeen, 
moved by my Honourablefriena Dr. Khal'e. . 

" Jlaulvt Syed Kurtu,za Sahib Bahadur (South: Madrali: MuhammadaJl): I 
.:u;!':ociate mysdf with my previouR speakers in congratufa&g my Honourahle 
friend, Dr. Khllre, who was once a non-official Member on this SIJe. ~ d who 
hilS now the honour of heing an official Member. 
Sir, this question of Indians in South Africa being ill-treated linN been a 

bUl'ning question for ihe last three decades or so. I h).ay be'permitted to. make 
~ert i  observations rega.rding tbis. This could tiot have reached !;uch a pitch 
U8 it has, had the. Government of India and the' British' Governmt>nt taken· Ull 
sctin part in mending matters. They regarded Indians 88 llooenCties. . As Ii 
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matter of fact,' they still regard Indians as . 'nobodys" and that in why our 
cause is being ignored, not only by this Government but also by the Brit-ish Gov-
et':lment. Therefore it is t.hat we have to congratulate the Government at least 
now, and' particularly t,he Honourable Dr. Khare at having iutroduced this· 
~aBur.e. At the same .t.ime, Sir, r cannot help passing a few remtuks. 'Flw 
amendments proposed by some of our Honourable friends as the Houso is awar·.)· 
were modest onet'!. Only two of thew were approved of by the :';overnrnent;. 
The others have been rejected and that is why we do not feel vl'ry buppy ov:er 
Hw passing of this BiII into an Act. Sir, I do not want to occupy ally moie 
f.inte of the House. .  . 
Kr. Ka-Uash Blhart Lall (Bha.gBlpur. Purnea a.nd the Sonthal Barganas: 

Xun-Muhamrnadan).: It is the general practice that during the 'fhird eadir1~ 

of a Bill the o ourabl~ 'Member in charge is t'ongratulated and t,II'_~ feeling is· 
~' pre 8ed that t,he Act lllay proye to be a good one. But on this (Occasion cer-
tail! amendmentH have been rejected by Government and it if' rlul' to t.his that 
there have been 80me harsh speeches. Some IJllVe already Imgge!:lt.:,ci how the 
Aet o~ld be put into operation. I have :ilOthing much to add. ' \Ve have seen 
the anxiety of Sir Vithu) Chnuuuvarkar for turning the Executive GdverumeHt 
with unlimited power so that (Toverurn€lIt may be able t.o take proper step!> in 
due course. Dut, my 0wn apprehension is this. When there a~ a hint that 
Dr. Khare wus not Q lawyer, he said that he was a surgeon, indicating thereby 
that his. operuting knife woul? be better put into action when this. Act was 
lll'ought mto f(Jot·ce. My fear is that in the company in which he is or in the 
.:,t.Il.lOsphere in whieh he is. he may be reluctant to use his knife as he has 
wdJ';llted, amI a time llIay ('om~ when, if the Government of South Afdca gives :l 
-;luE? on the fuee of an Indiall, he may be indined to reciprocate it by imprinting 
u k18,; 011 the cheek of the South African. 
The HonOUl'able' Dr. N. B. Xhare: Kick is the proper thing, not kiss, r 

!hollght YOIl meHnt u kick. 

Mr. KailaSh ~l1 ari Lan: :'Ily only apprehelH;ion is that there may be that. 
~()l't of reciprocity. I do not want to say anything excepting, 8(' remarked· bv 
uthe!' speakers, that we only wish that it may he put into operation in the 
~pirit ill whlt'h it hus bf1en adopted. As our Hindi saying goes: 

" .... ·ulrj Jfamoo Rr. Kana Jfamoo Bhala" .• 

YVheJl there it'; no mlltemal 'Ullde it is better to have an one-eyed maternal 
uncle thnn to have none. When there is a prospect of none, it' is bt~t~r -to 
ll l~, c Il Heeipro('ity Act like this. and I hope it will be put into operation in I tha 
spirit in which it has been support.ed. With these words, I (:<':lll!mfuiate t.he 
Honcurable Member. .-
Sir Oo.wasjee Jehangir (Bombay Oity: ~o - u ammada  Urban): Let tho-

question be now put. 
111'. President (The HonoUl:nhle Sir AbdUl" Rahim): The question is: 
"'I'nat thl' question be now put". 
The motion was adopted. 
The Honoura-ble Dr. N. B. Dare: I must say that when my Honourable· 

friend, Dr. Blluerjea, charges me with sUClmmbing to wiles or things or 
thfll sort-I do not know what he means by wiles--he is indulging in mid-. 
Summer day-dreamin'g. Let me assure him point blank and frankly that 
t~ere ~lIlW been no wiles of any kind and no suecumbing. Let-him ditlab ~a 
llls 11'Jlnd us soon as he may if he likes to do:'lO. Then, another friend over 
there. w.ns very glad that perhaps in my person he has got a kana ma·moo and 
that It 18 hetter to have an one-eyed  uncle than to have none at all. 

Krl•f Ka.iJ.asb. Btha.rl Lall: May I explain? Haria mama is the Act and not 
yourse . 

The Honourable Dr •. N. B. Khare: I stand corrected. It does not matteL·. 
I ~~i~.t i . philosophy which he has come to adopt on hiB return frbm jRil and 
~~Jomm  t~lB House will perhaps find a better field elsewhere. I congratulate 
tum for t~I  change in his attitude and I hope he will appeal to other people, 
I mean, hiS other friends also. This philosophy, which he has already adopted 
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with success, meanR, in short, thRt hn1£ a loaf is better than no bread-a very 
good philosophy in life. Let him appeal to other peoJ}le, his frienas, who fire 
outside somewhere, I do not know where they are. .' 
In this deh!\te no ne,,-points have been raised that necessitate any reply 

from me, but I haVf\ been asked specifically' by my Honourable friend. oY€'r 
t,here to ,reply to n certain point" which I will do' here. He has askad rna. as 
to ~' at is the practice in othercou1'ltries? Am I going to consult other cuuntr-
ies and f;end some represelltatives from here to those countries wherc such an 
'Act mu;v be in operation? My -Honourable friend is not in his plnce, I am 
~Ol . But, I must !;uy that so far as I am aware there is no Reciprocity Act 
In any ot~er country which he can think of. India is the only country which 
has the mIsfortune to be required t,o have this legislation passed of a reciprocity 
nature .. It is a misfortune, we should be sorry for it. Therefore, ilthere is 
no Act: 1D other countries I cannot tell him what is the practic~ in those other 
counh·lcs. 

Sir 8yMBasa AU: . I do not want to interrupt, my o ourabl~. friond. He 
is not right. To the best of my recollection there is an Immigration Act in 
Sout.h, A£riM lind there is an Tmmigration Act in force in the United Stata" 
~f A~eri~a, both of which ore based on principles of reciprocity in matters of 
llnmlgro t.lOl1. 
'!'he Honourable Dr. If. B. lDLare: Thig is not immigration. This e~ipro

city Act pl'el\cribes t,he treatment to he meted out. to the nationals of those 
(!l)lmtrieshel'e. 
Sir Syed Raza Ali: That is what I mentioned. 
The Honourable Dr. If. B. Dare: This Act gives power to Government 

to impose fluh1£" or similar disabilities U"ponthe nationals of those countries or 
colonie!' or dominions where some disabilitieg are imposed upon our nationals. 
It is a faet. that treatment meted out to OUI' nationals in those count,ries or 
Dominiollt\ is different. in different countries, and we have to make rules which 
hav£' necessarily to be. different for each of those countries,and the punish-
menL which ~ will impOse will be different. That is all I can say. As I 
said before, T am a surgeon, I am not 1\ lawyer. 
8irSyed ll.ua AU: Use your knife against South Africa: 
'!'he Honourable Dr. If. B. Dan: I know when to use a knife and when t.(l 

st,op wsi);-g a lmife also. You cannot use-a knife without knowing its consf.'-
quenoos. You o\ll~ not, kill -the patient. ,I will suy that if anybody has got 
a ver~' hig nbf'CeS8 I will make a deep and big I incision. If it is ~ small 
abscess I will make a IImalI incision. But if he has got gangrene, J will ll~ce -
sarily amputate.. . 
Sir Syed 11.&1& AU: This' is II CIH,e of gangrene. 
The HOIlO1U&ble Dr. If. B. lChare: That should be left to the Government. 

I assure the House that when we frame rules pertaining to these various thing" 
we shall ccrtninly be advised by om legal advisers and Government will frlime 
them in consultation with the Legal Advisers. I hope t,hat is sufficient for thE-
House aUfI I do not think there need he any misgiving on the part of IiIny 
~fember whatsopver and I appeal to the House to pass the Bill. . 
Mr. Preald.ent (The Honourable Sir Abdur Rahim): The question is: 
. 'That the Bm, al amended, be paSllecl." 
The motion was a.dopted. 

THE DELHI UNIVERSITY (AMENDMENT) BILL. 

IIr. J. D. Tyson (Secretary. Department of Eduention, Health and t.8 d~)  
'Sir. I move: 
"That t ~ Bill further ~ amend .tlle I?elh!, University Act, 1922, all reported by the 

S"lfct Ci>IDJDltteE', be taken mto CODSideration. . , 
When this matter was last before the House I promised that I v;ould send 

the Bill to the Delhi University and place the opinions of t,he Delqi University 
before the Select Committee when the Committee met. Tbe Committee met 
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at the end of May imd hud before it, the pi i~m~ of the Court of the U i\er ~~~, 
ur the Executive and Academic CouncIls luttmg ~et er, and ?f the ViCe-• 
Chancellor. The Heport is before the House. I propose to let It .I>f'.eak :lor 
't if . I would only like to call Iltt.ention to the great degree of unaullnlt.y that it:: been achieved, 'up to the Select Committee stage at all events, with re a~d 
to this Bill, UllIlnilllity not only ubout the ch.unges that we shoul(! ffiil, ~ III 
the Delhi University Act, but, ulso about the thmgs that. we should leave stdllti-

ing in the parent Act. 
As'regards the changes, which were, of course, the 0111,\' lJ1atters i.h!t1 liVure 

in the Select Committee's report, I would draw aU,cntioll t~. the 
1 P.M. unanimolls character o£ t.he decit;iolls arrived nt in the ~)f'If'Cl COllJ-
mittee on such iruportRnt matters liS the .method by whieh the "l'\lohH,imp V;ee-
Chancellor. if there is to be one. should be e1IOSClI, 'IS to the 
\~omlJo itiQ  of the Co ~llIittee of 8ele~tioll in t ~ (l i~el"- ity alld ,<I)' to· 
tne authority and JIluchmel'y for accordmg or wlthclf/1\\'Ing l'e!::Jglllt.lOlI of 
colleges. On o e~ major issue in the Bill, the three-year degree ~O\l~~( . there 
\\as ummimity with one exception, one di)o; .. cnt.ient. The House will. of e(,!)ll"l-'(': 
give due weight to the expression of mi ivir~  of the cli ~e tie .i. 111 I~lLel' .of 
Lhe Sdect Committec'. taking into account. hili grellt cxperlenee' 111 l: mV!:'I":;.!"." 
matters elsewhere: but J hope that the tilllt' will cOIIle when DI', Bnm'l'jell wilT 
see that his misgivings are lUljustified and his pessimism was not ('al\('(1 f,,!' :IIlJ 
that he will live to admit the mistake. 
I shonlcl like to mllke Ollemore observation. The COInmittee 11" it !lief WHi, 

not quite complete. We were. through, 110 fault of our own, () lt~ i1t ril'ClIllI-
scribed as to our ehoice of datts for the 8elect Committee. We Ih .. d  a datl" 
on which we had good reason to ,believe we eOIlId have the uttp l(lilllet~ of all 
the members of the ComllJittee. Unfortunately, nlY /friend 8il' l<'. E. .JUlIll'!f. 
was ullable, 'with his co\1ea.gues. to tenr himself away [!'01Il the f;eel1ef; of tllC' 
trial!' and triumps of the Eighth Army in the Middle EIUlt and Ht the time tllRt 
we got word that he could not be hack hy the date fixed, it a~ imposBiblt:' for 
UIS t.o chllnge 0111' dates. I very much regret thut we hud to sit in his IIhsC:'net'. 
We should very. much have valued his great abilities in OUl' committee. I do· 
llot propo8e to SHY anything more at this stnge. I move that t.he Bill be tnken 
into consideration. 
Kr. Pre&ldent (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill further to amend the Delhi Uni\"eniiy Act, 19'22, 0.8 reported by the· 

RE'}"ct Committee. be taken into considerat.ion." 
_1\1v1-.~~ Ab ~ Ghul (Tilbut Division: Muhammadan): Sir, I 

move: 
·'Tha.t the ~~11 he circulated fo! the purpose of obtaining opinion thereM hy thl' 3bt 

JJeccmber. 1943. 
Sir, you will remember that when the Bill in its original form was presented 

to t.ile. House I moved a similar motion. The Bill wus rtlferred to the Spleet 
Comm!tt.ee but I now 'find that very great changes pave been mild€" which 
e~e ltate that. the Bill should be circulated for eliciting opinion thf'reon. 
Thill University is called a residential unlversity but if we look into the methods 
adopt.ed bJ the Univel'Rity )Ve find that it has none of the characteri"lticfOl of 
I!luch universities. It ought to he the concern not only of the profe~~ol'~ md 
te,~c er  hut ulso the concern of the taught and the parents who ",md t.heir 
. chllhdren for education and there are other interests in the country which Imght 
to ave their say in the matter of this University. The universities in India, 
~e l t~ey were first started. were particularly meant to produce 3Ierks Ilnd 
llllDlsterutl o~cer . Now thoAe days are gone and the country does no.t· !IIIJ 
UK/re . ~ta  m need of such requirements. The' countr,Y requires prOgl'C88 of 
educatIOn m ~very sense and keeping this in view various changes Llre required 
tQ .~e ll~ade l!l t ~. constitution ~f the universities particulurty of the t.ype of 
rhesl entIat u ~ver~ltle . Here, thIS Bill, although it is called all amendment of 
t e Act of 19 ... 2, .IS so fur as r cap. see. a Dew Bill. A number of new statutes 
have been substItuted and many new matters have been brought in and the' 
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~our e8 of study for degree and diploma are going to be ohanged. l' i~ is the 
tirst type that we find ill India nnd therefore it requires much greater considera-
tion by the people and JU1rtic~lurlyby the citizens of this province. This Bill 
(Joes not affect Delhi only but it ·affect.s the country at large in mauy ways. 
Therefore we should he very cautious. before we pass on to consider the VRrious 
c!t\US€S of the Bill. We know from the last census that the prpgress of educa-
tiun in India h; very slow and, subject to correction, I ·say that it is prad,ica11y 
illiteracy which reigns over the country. In a country where the ':lliteracy is 
a hout 87 per cent., is it not pitiable that during the last hundreds of years we 
1m ve not been able to spread education rn such a. way 8S to make the ciLizeus 
of India. even half .of t ~m, to be literates? Now, the view of the Univ6J'8itiea 
i~ India should be for the prograsil of e~ucatio . They should ~part ·educatioll 
not ouly of the type which 'was required in the old days when the Il.ritish rille 
was established in 'this oountry but we should give education on vari?us subjects. 
The countrY and the Government of India as well have felt all of a sndd(;ll the 
necessity df teohnical education Rnd they are trying their level best to achieve 
that end. I should say t.hat during the course of 8 year thousands ()f wchni-
dans have been 1>roduoed and with much rapidity and their merits are not 
of an inferior kind. When the time for this necessity came, tbeGovenment 
becnine alert. So. when legislating on a matter like this, ~ should keep a.l! 
i,bese things in view. In this measure I do not find anything helpful to advance 
the type of education which the country needs the most, namely, industrial and 
Mchnical education. Very meagre provision has been made in this Bill 011 this 
behalf. The country stands in need of suggestions in regard to this type of 
eJ\1cl1tion, so the legislature may realise how fat' their auggestions will be of 
lobe to the country. These Ilre the days when we should not be conteut with 
mere theories .  .  .  .  .  . 

lIr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber can .continue his speech after Lunch. .  . 

~l' e Assembly then adjourned for Lunch till Half Past 'Two of the Clock. 

.. The Assembly re-3l1sembled after L1IDCh at Half Past' Two 'of the Clcclc,. 
·1Ir. Deputy l'l'C'sident (Mr. Akhil Chandra Datta) in the Chair. 

Maulvi Muhammad Abdul Ghani: I waf; speaking this morning for sendiug 
ihe Bill for ci,rculation. This is the time when we IIhouId have regard for t,he 
11€ed" of th'e country lib a whole. In thil' connection, I want to draw the 
att·f'lltion of the Hou6c Lo the Educatio.!} Report in India 1938.89, which is the 
lutest. iSfmed by the Department of Education. It says among other things that 
consideration!; among others necessitate a changed attitude towards' educational 
problems: Refer page 27 of the Education Report, Government of India U138-
39. 1t speaks on: .( a) an i crea i~  desire among educationists and others to 
bring about changes in tbe educational sy&tem in view of the altered conditions 
of life, (b) the growing volume of unemployment among the educated classes. 
(c) t;he empbaa(s laid on purely literary forms of instruction in schoolS, fd) 
the inadvisability of too frequent examinations and so on Ilild so forth. ~re 

;-'reabout eight or nine ll~ e tio  which in the view of the Central Board of 
EduGation have to be considered now, and these are the right timeR to ( .o ~i
oer all the neceRsary changes required to be made in the . legislation nf' 
universities. ',. . 
Now, Sir, this legislation is before us, and we find here that those vi3w" 

nf the Central Advisory Board of Education have been ignored. Therefore 
there is no hurry for taking the Select Committee~port. I suggest that it 
f:hould be circulated. At the time when the Bill 'was introduced, it was said 
t,hat the opinions of ail persons and parties interested in the welfare of the Delhi 
l~ niversit.y will be considered. Up till now, so fnr at least I am concerned, I 
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. .have no knowledge of tbe opinions of either experts or of auyoody iuterested 
ill educatlOu. 111 t t~ absence of such opi11ious, 1 am justitie<1 iu tabling lily 
nlOtion for ~il'culatlO  oi the Bill agall1. This University was iouudt'd in H)2:.:l 
as 1£ resideutial U.uiverbity and from ~ e results llchieved up till now, we lire 
very much disappointed aud people here, on acoount of the Impending changes 
j!roposed .to be made iu the University, have sent their .wards to 'other Univllr-
l)itll~ , and even un lutermediate . College like the l~al1l a  College has got itself 
di!!attUiated from the DeJ.lli University and got affiliated to Allahabad University. 
'l'his University has jusL imposed a qualifying test which has proved "~ry 
disustrou.s to the studtlDts in securing udmission to the degree class which is 
going. to be three year;" hereafter. If you have any.coJ;lsideration for the resul.t .. 
·of the admission during the various years. you will find tb,ey are disappoint-
ing. During 1935-36, Lhe admission of students was 2,344; in 1936-37, it was 
2,172; in 1~ 7- ~, it was 2,279. I cannot say what is the number' in the 
yeur under review, that· is 1943-44. Havirig regard to the results, it is not 
encouraging. We know that a lot of taxpayer's money is being spent 011 t.he 
maintenance of the Delhi University. About a year ago we made a :>peciul 
'grunt for this U nivel'tlity, probably buildings. After all we did make this 
gmnt for the maintenance of this University . 

. Having regard to the t:eport of the Select Committee we are very much 
.disappointed that there has been no improvement of any kind, except one whieh 
may be called e. retrograde or onward step, and that is the three years: degree 
'lourse which has bet:l1 or' i£l going to Ute introduced here. I~ has fr1ghtened 
students who have taken refuge in, other universities and the fate of those wh·:) 
appeared at the qualifying examination is well known ~ every o ~ . perhaps 
only 4 or 5 or something like that c!l\rw out successful ill the quahfYlllg test. 
I find here that the illLerestsof professorf: and officers have been safeguarded 
ana adequate provision has been made for them but not much attention beems 
to have been paid to the needs o~ the present apd future generations of :lOung. 
men. Therefore it rtoquires the views· of various interests to be offered on 
it. We are having an amendment of the Act and it is our duty to see that 
it is amended to suit the needs of th€- students. There also w.e have·. heen 
disappointed. - , 

Recently the C'3ntral Advisory Boaru oi Education have set up five kinds of 
.export committee!! Olle of which will itlquiie into the system of examinatiolls 
prevailing in the different Indian universities. That committee is now going 
on with its work and the result,so far as this University is concerned, will 
be known by the Examination Committee's Report. The det-ermination of the 
kind of examination to be introduced into s' uniyersitv should wait till the 
-views of this expert conunittee are known. It i ' ~t desirable that in the 
name of a residential university we should have an exa?lilling bod;r. After an 
this University is an examining body like other wliversities; a certain number 
pf students are enrolkd every year who receive education and Bre examined. 
No particular system ;)I examination hah been provided here. In the west 
there i~ not one single university which only examines the boys; they givv 
llUc~ kInd of education as would enable the students to 'have knowledge of the 
subJect taught. Here such training is given as makes the students grope in 
the'dark and they do not know what has been taught to tbem. They are 
aocu ~med to crammiug and somehow or other pass the examinations. It is 
-yer:v d1Soouraging anti, very hard on the younger generation; their whole spirit 
1S cru~ ed by this system of examinations. For instance, a. student prepa-res 
-and SIts for a eertain test. He passes in all subjects . e c~pt one, but in l,he 
next year he has to appear in I all the subjects in which he has previoUl'lly 
passed ~  well as the pne in which h'" failed; and it may so happen th9,t he 
pa ~e  1D the subject in whioh he had originally failed but fails in some other 
subJect,. and he bas to si t for the whole examination again., How long shoul.d 
'Such t~l  beallowpd to continue? Is it fair or just that once a tude~t 19 

.tested !n a certain subject Bnd found effi~ie t he should agR.ln be mnde to sII,£"1' 
a t,e8~ In that 'Very subj£ICt? No ~88o ble t ler ~  can accept t.bllt theory or 
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support this kind of o ~u.mi lltiou.. There is no ilystem of cOlUvartmental (11.:11-
mllli.ltion as ill the Western universities where boys who fail in one subject have 
to undergo another test only in that subject., and that also not after u ycar 
bUll only after a few months so that his progress is not impaired. He a~ to 
wait only for a certaiu period and during that time he iii not prevented froUl 
going and joining tht higher clusses. Here too in the law classes a litudent is. 
allowed to go ou to the final course  even without passing the I)reiiminary 
examinatiou bl\t befort; being allowed to be declared as passed he must Vass 
the preliminary exumination. I 

Sir Oowasjee ,Jehanlll' (Bombay City. )l'on-a!uhummadan Urban): What. pro-
vi~io  of the Bill is t.lw t in? \ 

KaulYi lIu!tlUllJDad AbdUl Ghani: Thel'e is no provision here. I want that 
some kind of provision should be madt· here. 

Sir Oowasjee ,Je a iir~ Is that not a part of the administration of the Cni-
. verl<i t;v :, 

)laulvi Muhammad AbdUl' Ghani: If we provide in this legislation that Ihey 
t;hall llU \'e to frame their statute iu such a way that it shall include the$.3 
fIiCilitil'S,it \\ ill illJjllon:, tht Bill cOli£idel'ubly. All theile schemes are waut-
ing here <Iud 1 :,;iml)l.v Ill'ge that no consideration is being given in any univer-
!'Iity ill India to encolll'age the younger generation, and all efforts are made--

~ t e,  intentional 1(1' unintentional, 1 cannot say-to crush the spirits of the 
,Yuuuger gellerHtion. .:5ir, .\OU know the way in which the professors and 
teachers htdlll\'e towards their pupils anI.! you Ulay compare their behaviour with 
those ill this profession in other count-des. There they trent their pupils l{~ 

their sons on equal sLutus when they "re Qut of the college, whereas here it is 
just the reverse. Here the teachers and professors try to pass themselves' 88 
master;.; ill the teal sense of the word find not as well-wishers like tl father to 
a SOil. In ilO univeroiLy .you will find that spirit here. Theile elementary 
thillgR are wDnting in our institutions and unless all these things--though millor 
in themselves--IlTe tbken seriously in/o consideration, the progress of educo.· 
tion in this country \\illgo in the backward direction notwithstanding all the 
increase in expenditUlc on education, We know that the Government of I&ldill 
and other bodips prepc:.l'e r.eport . e t~ reports may be of use to the Govern-
ment to show to the outside world that various Provincial Governments find 
the Central Governmcnt spend such considerable amounts of money over im-
llarting education to the people of this country, but that is only for propaganda 
purpose and not for the actual benefit of the country. 
If you will comparp the results in the sphere of education, you will find that 

it still require!! about rJ84 years more to educate each and every one in t.hig· 
country. In the progrel>s report for the year 1988·89 on page 8 it is fltated: • 
"The pCI'cf!ntn",e of people undel' inat"uction in all recognized and unrecognized instito-

tioD. baR increased frolD 5·38 to 5·64." 
That is to say, during the year 1988-39 the progress was '26 per cent. onl.Y. 

CaI(JuJating on this basis, it will require 884 years to give literacy to the pcopie 
of this eountry. Well, the Government. may therefore come . forward and 8ftY 
that they have not so far spent 384 yearl; in this country and therefore we 
should wait, and see. According to the last census, the progress which \\'e 
have made in respect or literacy so far is only 13 per cent. of the populotion. 
which is very diilcolll'aging. ' 
T want to place befQ,l'e the House a few things more. Here the compoflition 

of the UniverRity includes certain kinds of' interests, but' in my opinion there 
are. many interest, which are left out and some interests are i~uatelv 
represented. T wiU give you an indication. So far about 96 amendmentS 
nave been tabled in le&pect of t}Vs BiU. That shows that there is .. great dE'Sl 
o.f difference .of' opinion in regard to different clauses of ,the Bill f1.Dd it shoold 
be. circulated for opinlOn. I do· not think there is any grea.t hurry about the 
p-.age of the BiD. On the lalt occa&ioo I said clearly that unless ~ere is 
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some iJ;lterest to be prurected or there is o~eODe wait.ing behind the screeu 
whose mteresbs are to be safeguarded we should notha'ttily pass this BiU. 111 
saying that 1 a.m not imputi.ng any motives to the Government, but I 8m just 
saying that it may be like that. What we should have fortlnost in our miud 
is that we are dealing with somethihi which concerns the youths of the future 
generation, and therefure evtln if there are any other interests they oan be 
sacrificed. I, thereforb, say that if we have any desire to change the legisla-
tion, we should wait u.nd have the opinion of experts whom we ha"e appoint,t'c.l 
-find by the use 01 word "we" I mean the (Jovernment of India and we shpuJd 
not sit on judgmellt nt this stage .. Let the Unive1'8ity run in its OWn way. 

. 'l'he only amendment necessRry, in my opinion, is to have If, salaried 
3 P. M. Vice-Chancellor and nothing more. In all the universities a similar 

thing should run. Then it would give facilities to the guardiaus and to the 
youths 'of the country.' . , 

I have said that certain interests have suffered on account of their in1l.deqUlltiC!' 
representation on the University. There are several kinds of bodies which guille tb~ 
destinies of the Delhi University, e.g., Readers and Professors, Members of the 
Court, of the Executive Council and of the Academic Council: there ar~ t ~ 
.Faculties Of Arts, of Science, of Law and others. • 

The University was founded in 1922 and during the 21 years that have 
elapsed no adequate ropresentation has. been given to 8 section of people whose 
percentage here is abc>ve 40 per cent. 1 am not introducing any communal 
colour. But so far as the Muslims are concerned they have received most in-
ndequate representation and in support of my contention I want to cite hefore 
the House certuin figures: . '. • 

Out of ten officer!; in the University there is not a single Muslim. Out of 
30 Professors and Reauers there are only 5 Muslims. Out of 128 Members of 
the Court only 24 are Muslims. These have crept in on account of the nomina-
tion systerIl introdueed by the ChancellOl' of the University. Out of an Execu-
tive Conncil of 24, only three are Muslims. Out of 8n Academic Council of 44 
only six are Muslims. Out of 25 members of the Faculty. of Arts only :I. are 
Muslims. Out of 24 members of the Facuhiy of Science only 3 are Muslims. 

Tn short there are fl32 seuts of which 44 are given· to Muslims, the pel'eent-
age being in the neighbourhood of 10'2, I will only say that thiR Redion of 
the pbpulation deserves adequate repre!l.6ntntion. 

'T ~d have thought that some kind of provision should have been mad9 
for techmca,l education upon which th'e varions reports of the Central Advisory-
Board of Education have stressed. Tn view of the absence of any provision 
for technical educlltioli I do not. think that there is anv necessity for tlOV 
amendment of this nature. But if the Government is "bent upon' having the 
Act amended, then they should consult the various classes of people and vari-
ous classes of intere'!t affect.ed, 8S to what ]rind of education they w.ant. After 
heRring those representations, then 'it will be fair and just for the Govcm-
tnent to pass any kind of amendment with additions Or subtractions as the 
CIl·>;t' may be, \ and the E:xpenditure on this university may then be u~tified. 
With these few words -1 move my motion and I hope that the House will 
at leaRt agree with me that there is necessit.y for changing the scope of the 
Univer.ity to the exte'rlt required by the new type of education as suggested 
by the Centrll} Advisory Board of Education, and thi" cian only be dOlle by 
~e dil\  the Bill for circulation for gett.ing the opinions of people affected. 

)(r. Deputy President (Mr. Akhil Chandra Datta): Amendment moved: 
"That tile Bill be circulnted for the purpose of obtaining opinion thert!on by the 31st 

DeCember 1943." : 
The next. motion, if it is moved at all, is Dr. Sir Zia Uddi't\ Ahmad'f!' motion 

for recommittal to the' f;ame Select Committee. Does he wFmt to move it? 
. Dr. Sir Zla lJdcUn Ahmad (tTnited Provinces Southern Divisions: Muham-

madan Rural): Yes. . 
. ~. Deputy President (Mr. Akhil Chandra Datta): Before he move~ it t ~ 

Chlnr liIu"flt be satisfied that tliat motion is not [\ dilntol'\' motion. Prl1na faCIe 
it HI. That. is why 1 a3k Dr. Sir Zia Uddin Ahmad to' satisfy t,he Chait· HI:tt 

o 
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it is not. '1 luight teUhim how I should-like to proceed, because if he can 
satisfy the Chair on this ground,first, that this course 'is rendered neoeasar.r 
by the manner in' whioh the Select' Committee has handled the Bill-tbat iii 
one of the grounds OIl which this motion call be moved. Another altert1ative' 
ground is that unforeseen circumstances have since emerged aftel' the Select 
Committee roporterl. Under either oue or both of those grounds the motrion· 
will lIot lw dilatory. 

Dr. Sir ZJ& l1ddln Abmad: There are cert'ain points in the, Bill which I finli 
I cawwt improvl' by nnly amending t1ertllin clauses. They require thoruugh 
consideration and fhnt. is thE ,1'eaSfln why T f:;l1ggest{'d this pnrticular all~ d. 
ment. 

1Ir. Deputy President \~Ir.' Akhil Challdru Datta): That i~,aU your groulld1 
D1:. Sir Zia Uddin Abmad: Yes. 
1Ir. Deputy President (Mr. Akhil Chandra Duttlt): i do" not think that it'! a 

proper ground for allo il~  this dilatory motion. 

Dr.!'. B. Bmeljf'a (Ualcuttll Suburbs: 'Noll-Muhammadan Urbau): But he-
cau speak on the r1hiu motioll and the circulation motion? 

1Ir. Deputy Prellid811." ~1  Akhil Chandra Datta): Oertuinly. Dr. Sir Zia 
U ddiu Ahmad. 

Dr. Sir Zia Uddin Abmad: bir, before 1 meution the grounds on accollnt 01 
wpich I' differ from the recommelldutiow; in this Bill I would like to tlubmit 
oue point as the background, and that is, the University is intended for the·-
benefit of the people living here. We should realise ill our miud whnt, I,ind 
of people we av~ to deal with. Here in DeUti we have got a very large pOp~I-' 
lation connected "WitJl the Gonrnment of Indill. There are perSOIlS who COHll' 
and go. They are drawn from diftetent provinces .• ' They stay here for a cet·tairi 
uumber of yea1'8 and i,bey may be transferred to uuy part of the oOlmtry. Whcn 
we }·e,·ise the constitution of the University we must keep in mind the require-
ment of this population. Their children come from any'universit,v at Bny time-
of the ~ e r lind the:v go back . to any province. This is the clllRS of people 
whom we have to consider when we drsw up a constitution for this Universit;v. 
Again, we are now enacting a Bill in the Central Legislature. Thi" is au .Pl'POl'-
tunity when we should keep in mind t.he defects in the working of the vllriou;; 
universities created not only by the Central Legislature, but, also lJfIiversities 
created by Provincial Legislatures, aud We ought to give a lead to an thE' ot, ~r 
,m'iversities. "  • • 
. There are three or fOllr major points which 'require ver:v serioUF! con;;irl('rll-
tion.' First if! the question of appointment of Vice-Chancellor. This iR a W-lry 
tbor ~' question. We ·have now got the experience of mnny years where we hnve 
, got different 'conditiom; in different universities, Ilnd we ought t.o review the 
whole question and find a flolution. "Till the publication of the Calcutta Univer-
sity C'ommissiou's report in 1018, the practice hlld been that the Chaneellor 
apPointed the Vice-Chancellor whose term of offic.e wali two years nnd the post 
WIlS honorary. 'l'bat' wns the practice, bllt we should not forget tha.t in tliose-
dov!> the universities were only examining bodies; they were not teAChing 
u~iver itie . The Vice-Chancellor ha.d nothing to do with the discipline of the 
students.. That system worked very well for Ii eertnin llumber of year~. ·ft 
drew men from pubIie life, vel'Y often from the High Court, to work as Vice .. 
ChllTlcellor for two yearf! and they guiderl very ably the affairs of the unive1'!litiell. 
But aftel' the report. of the Calcutta U. iver it~, Commiflsion. itWQfl accepted' 
thllt the primary object of H l~ iver lity 'f\ not ~~ hold exnminations hut.to tt:B.ch. 
When the function .of teach1l1g became an .mtegral PArt of the UniVersIties, 
everybody began to think that t e~ could not h?ve part titne, ltnpaid Viae-
Chancellors. They required !I practIcally whole tIme officer to look after t ~ 
"teaching, di Cipli~e and the admiJ!:stratioll of the II iver i~y. Then we ~ad 
,different methods devised After thlIJreport, for the electIon of the Vlce-
(~ cellor .. In one university we fonnd t11at tIle. primllr~ f:;election WIlS made-
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by the Executive Uouncil and the Court was thefinul authoriti for the se1ection 
"of thtl Vice-Chancellor. l:;o, the \\'holtl. thing depended' upon the vote of the 
o(;ourt. The worhlDg of the several universities. shows that. this is I?-0t a ~ery 
huppy lIcadtlmic procedure. When 'the electum of a hIgh salarIed officer 
.depends I:lpOll the votes of-Il·large number of people, then.J.t very Of~ll dtlgene-, 
i'stes into a kind of political electiou· whertl the mem~er  of the Cuhmet try to 
keep t}1eir own party in u majority. Xow, that. ~ not proved a ",e1'y great 
slIc·cess. III other cases we found that the seleetJOn 1.8 made by the Chancellor 
out (lfthe list recommended b.y the Executhc Council, as in Ducea and 
Luckuow. 'rhat is really much' better than the finnl selection by the Court. 
1n the Aligarh University. thE' thing is very different. Any member CU.ll get 
lip .(t the meeting of the·Court ami propose any name w,hatever and t.he lUatter 
if; decided by the vote of thl;l members of the Court. ThIS has also not proved It 
success. .I think In this particular case, the Delhi University. as the Bin 
.emerges . from the 8elect Committee. 'has given a lead. They have 1I0W slIg-
gested that we should have U (Jommittee of reference: consisting of three person!'! 
und they may make certain selections and the final nomination should be mode 
by the Chancellor. This is no doubt a lead given about the ehlCtion of the 
Viee-ChullCellol' but ut! :t is, the provisioD8 of the Bill are contradictory. If 
.you go to clause 28 of the Statutes, the position is reversed. The Vice-
Chancellor is appointed for two years .. by what method, 1 do not. know. The 
term of the appoilltrrreu.t us "uggested by the Act differs from what is mentioned 
in the Statutes of the same Bill. Tht't is one method and also there is a second 
lJ'lethod which is the point which 1 would very much like to be made yery cle:a' 
as to how the Vice-Chancellor is to bfl sele;ted. It i's not a questioll of per-
sonalities at all. ·It i" 11 que8tion of prillciple lind I think the principle whieli 
we should accept istbat the recommendailfon sho:uld be made by Ill~om littee' 

of reference of t rt~e persolls who are 1I0t (·omwet.ed with the univel1lity. Tht'y 
shou'Jd "elect the' best. rnelJ they could find. They rl~comme d two 01' more 
persons and the Chancellor 1ll11y make t.he final selection. 'fhat is l'eally a 
good step fOl"\\'Iml which. J bclie\"e. the other universities shouldalsofoUow. 
This method of st'leetiQIl is \'ery gimilar to the univerSities in Europe. Th'e 
selectioll is always made .b~' U\'l impartilll conlntittee having no direct COllllection 
with the II niversi tv. When we 00me to the other details. such· Its remuneration 
:the question bec~me  complicated. It is much betlier ~. *a.ve ~ el e 
thingR a)ollt~. KOIllil rich perROlJ mlly not like any remuneration. Others may 
not be ahle to support. them>;elves without SOIlle remuneration. _1 would rather 
:leave this alone. The queRtion of whether .. emo ~e t  should be given a.nd 
if 1;0 what emolllJnel1ts "hould he given should he left to the ChlJllcellor. After 
all, for the sake of emolument". Wt! should not sacri1ice the best interestR of the 
'C'hiversity. W tI mllst select t,he best man and see under what ecnditions we 
·call get him. It is mueh bettel' to leave this thing vague, ilUltead of discussing 
whet,her it shonld he 1.500 or ~.()OO or 2,;,,00. Wemll"t lean'> it, to the 
I{'haueellor to (iecide ill elltb I'.ItRe on what co ditio ~ tllt' heRt mAil l'oilld be 
:secured. ~t 8 one poit1t ou which I am not quite. hnppy anfl this poi11t 
requires serious eons.iderot,ioll. 
The second point which requires very serious ,'ollsideration is 'the mi~p llt.i()1l 

·of student.-from othflr universitieF; to Qelhi Uuivel'Sity Rnd baek {rom Delhi 
University to other .UniversitieR II.nd profe""iollHI college8. ThiR thing is left 
absolllt.el:r v~l1e. CIRu"c 11 amends se0t.ioll ~fi of tht> Act, but thiR particulal' 
point cOllld not he viloH1ali7.erl in nlly mllnllef whatoSoever, whether they lll'Opose 
·to have it. done by ordinance" 01' ehw how it. will be done. T may tell .VOll thAt 
I individllnlly nm in fRVOIIl' nfn three yeal's' ~our (' Rnd T want that this experi-
ment of A three ~'e r ' eOl1l'!o<e must b~ tried under mORt fltvonra ble ~o ilitio . 
If thl!l ,:;cheme fails. no other nniversitv will follow the three vean;' course. I RJn 
'«t.rongly 6f opinion that this is an ~pro f\me t ut t i ~ perime t, mllst be 
mad under T!lDst favourable condition!! '.and W'e have. to recognis.e what. ola ~ 
.ot stndenb; who have to deal with: We will probably have to' organise in Delhi 

~ 2 
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a special c1ass whose standard may be the fitandal'd of the H * cluss for tho 
be~t of the .students who desire to join Delhi University after pussing .:\latd-
culation eXWllll1ation. Here ill Delhi we. have split Intermediate classes, into 
.two, one class goes to the University Ilnd the other cla8s goes to the Higb 
'School. We have here to deal with a class of schools which are superior in 
type but must rem~mber .. that the majority of our students are drawn from 
,the officers .and servants of the Government of India. in other provincet; sueh 
88 the ~Jab, Bengal, Bihar and 80 on, they have riot got this type ot schools 
m~d the. ~ude t  from. t.here (lome over here fbr admission to the university. 
"hat wJlI tlley do. lou wiII have to provide some kind of preliminarv class 
connected with the University for the beneSt of these students. I ;ee no 
hint given Ilnywhere that, a preliminary class will be' opell~d in the case nf 
s.tudents from theKe schools and !tfter some tests they wm be admitted to the 
first year class of the university. , 

Then the second thing is' that the students who will come lifter pllt'ising the 
Intermediate should be put in t,he second year. The one :vear that they have 
put in in other universities should count. There ought to he a provlRion in 
the Bill that 811y Rtudent who hilS attenderl one year's course in 1\ eollege  el"e-
where may he admitted in a cluss higher thAn the SrRt yem;. Df eourse, in 
England, the conditions rne t-ne same all over the place. There, the standard 
of the high schools is the same and the standard of the universities is the same. 
There is no need, t,herefore, to cater for the students who are educated under 
cliffereni conditions .. In a country like India, conditions differ enormously. 
It is very desirable: therefore, that we ought to cater for this class of people 
who come from different univerRities. Therefore we ought to makes provi"io!l 
that the F;t.unentR who ('ome here after passing the Int.ermerliate examinat·ion, 
t'ither of the Seeondary Board or of any other u iver it~ , Rhoulrl receive ~pecial _ 
('oneessions and should be eligible to· join the second yeAr elItSS' of the nni\"erl'ity 
1IDd not the fiJst year. 

Then about the lit.udents ,;·ho go back from this University to.t1H' provinces. 
Those ,,-ho have completed the second year class Ilnd &9' hack to their univer-
~itie  will not be ahle to join the-third year class \1nlells there is some kind of 
test .. \V e should institute special ~ t at the end. of t ~ Recond year for t}l08e 
students wh\4. want to go back. which may be recognised by -other universities. 
'"rherefore, though we may not have a kind of generlll examination for everyhody, 
J think for the .heneSt of those who want to go back to their univemitiel', we 
should have some kind of te't nt ilhe end of the seconrl vear elass, not, for 'Ill 
but only for a few and this test should be recog'I!ised ~  other univerRitiell ttS 
equivalent. t,o their'Intermedillt.e examination. 
We should also keep in mind thl,\t in most of our profeRsionll1 collcges tM' 

conditionR of admissions are higher than the Matriouilltion nnd lowt"r thRn the 
. B:A. Nearly all the medical colleges in India take those Rtudents who have 
passed the Intermediate examination with medical l'oup,---{l emi tr~', zoology 
-and biology. Most of the engineering colleges admIt students who hHve pUS8ed 
the Intermediate examination in !!,cience with mathematics, p ~y ic  Rnd che- ' 
m·stry. What' would happen to those who want to join the professional (',ol1egM? 
Will they have to take the whole B. Sc. and then join? If 110. their course ~  

he increased by two years. Or for the benefit of those W};10 want to .loin t.he 
flrofesRionAI eolleges, University will i trod~e a ST)()('inl course hoth for mf>dical 
88 well 81> for engineering Rtudents? These are the t,wo things which we will 
have to cater for the students who want to go huck from t·he U ivel'llit~  to the 
professional colleges And ~ .other Universities ~ l. also ~ cll ~r for those ~ 

('ome under different condItIons from the provIncial Umver81ties to the Delhi 
University. Unless we make arrangements for these things, the Delhi Univer-
~it" is not likely to be popular. There will be huge representations tomorrow 
frOm the ilerva~ttl and the ofticert under the· Government of I dia~ who are now 
emptoyed in Delhi. The population of 'J)elhi hnR now gone up tremendously 
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.and it is beooming still bigger uud bigg6(. In fact,. the other day· the Labour 
Mbmber said that.his yellr be is spendius'l,75 lakhs on building the houses 
for tJle staff of the Govcrnment of India Ilnd it does not include t,he buildinirJI 
.1'equired fol' the Americans. So, here we have got a large staff and they have 
,80t their children and they must be catered in the Delhi Univerflity. The 
.l·cquiremcnts of this huge populution canllot be ignored. 

1 :find that I .cannot amend matters simply by moviIlg certain amendments 
:to the existing cl~ e . As J stUd, we are 1I0W 'giving a lead to all the 04ber 
tUniversities in India. In giving this lead, \\e ought to make trunsitional pl'Ovi-
-sions for 8 period of, 'say, five yeurs and by that time J hope the conditions in 
()ther placeR will also chulIge, We must make it 'trausit.ional arra ~me t for 
.the migration of students. If we fail t() do so, t.hen the three years' cmirse will be 
unpopular. At olle time, I mYflelf t ou~ t of illtl'oducing thiS three ye/irs' 
,course at Aligarh. \Ve-havfl students from ull parts of India. They come right 
from Calcutta and Shillong on one side and Karachi and Peshawar 011 the other 
·side. We found that it is verv difficult to work this scheme unless we HaVe 
very elaborat.e urrl1l1gement fo~ the' trimsitionol period for the migrAtion of 
tltuderlj;s from one university t.o the other. 'rherefore, 1 beseech the Honourable 
,the Reeretary for the Department of Education, HeAlth lind Lands t.o t:onsider 
.the J't'quirements of this clas8 -of people who are going to migrate from other 
provinceFl to Delhi und they would hring their children with them for whom II 
'Provision has to be made. I should like to visualiRe in my mind before 1 accept 
this particular Bill what Ilrrangement.s 'are going to be made. You might flay 
that probably the ordinances .will prescribe these conditions. If so, there must 
'he 'some indiCAtion t~) thAt effect. Unless we can viflllalise in our lI1ilUl about 
this very important fnet, it. is ex(>eedingly (lifficlIlt fOl' liS to RC,L'ept t.hat this' 
'univeJ'Rity will becollw Ii popular '1IlIiversity. I um lIl~1' elf in favour of three 
_yeaTS' COllrFle, but. if ;\;011 do not.,start 'this experiment lII1(ler good (~O c1itiI1l1  1'0 

thllt we mily he ahle tA) cnter for the exil':t,ing requirements, 1 apprehend that 
our experiment. will fnil :md it will hAve H re-action not only in Delhi hilt in 
;aU other nniversitiefl, and t.here will be a .l'c-l1ctio'n ill the opinion of those who 
;are very strongly in favour of having three ~'ear ' course in' the university. The 
Calcutta UniverRitv COllllnil':sion Aft.er ~erv eareflll consideration also came td the 
I' am~ coneJ1IRioll" 'l)IIt on ~e()\I t of the nlried eonditions prevniling in the 
·country they had to give it. lip however much they liked it. They had to 
wait till the conditions had improved. ' . 

Tht' t i~d point on whieh L 11m e ('eedi l~' lm ~ppy i" t.he relation I>t'tween 
the Ilnin'rl'ity and dIe college!;. This is II point which ] considered "ery ('nre-
:fully when I was on the Calcutta Univen;ity Commission in connection with 
Da('ca. In Dllecll we lJad At that time two l'olleges ulld the third WIIS ill ('ourse 
·of establishment. aud we tried our best. to see that these colleges sbouM l·et.llin 
their individuality. We found aft.er ('Ilrefnl co ~iderai.io  that if we retained 
t.~em a.s recognised colleges it will he exceedingly difficult toO maintnin hannony. 
SuniJarly, if we accept thiil Bill us it is, the colleges' in Delhi cannot pO'il'ihly 
,exist. They will have to die sooner or kl.t·er and it is better tha.t we should kill. 
them now instead of telling them t.hat we are doing our best for tlieir pro!lperity. 
' e~' cannot prospe: unaer the eonditions laid down in the present Bill. Any-
body who has heen a memh@r of the ' over ~  hody of any school or college 
'wllJ visualise in his mitHl that there is a constant fight between the governing 
body and the teachers, hecause the teachers demand certain emoluments whieh 
),he' governing hod:v ~a ot. pa~'. The. same is, bound to be the CIlFle in Delhi. 
'Take, for instance, thtl quest.ion of recognition. Here we will nnil that the, 
university w.ill alwaYR take the side of the teacherFl. The university and the 
"teachers' will be on one Ride and the. managing body of the' college will he on 
the.other side, The award of grant is in the hands of the university. Therefore, 
if youW18ve all the teachers and the university combined against the governing 
hody of the college!!, t~e  t.he gove.ming bodies wiH find very difficult t() c?JJect 
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funds and they will be very plealled to buud onr 1111 the co~ e  to the lillh'er-
trity and wash off their hands froUl them. This i" bound to ·oecur und I· wish 
that .this position should be properly realised. Under the Univefl;ities Act of 

~ th£' eollege as a whole WIlS recognisec!. There wal; no such tbing as the 
recognition of individual teaeherf!. Here we art' introdueing the recognition 
of individual teachers i(~  is quite different from the recoguition of the college 
as .. wholeL It i vel~' easy-to estimllte the vIIIIIO of II eollege, itll efficiency 
lind influence by considering the staff us It whole. But ,;'hen you begin to 
·recognise the t~8c er  in t.he flllllle manner liS Uuiversit.v teacher", you will 
throw financial burden on the eolleges which they will not meet. Therefore, 
we have really to find out ~ome solution of this ver.y ,'exed problem, namely, 
· the ('c.mpet tio~ betWl:'!ell the Il 'e~itief  1I11d the varjom; ~Ue e . };ow, I 
have applied my mind to tbis proble\u and T blwe l'ome to the conclusion that· 
we should follow the ~ 8mple of Dacl'u Ilud al'.cept the recommen.!Int.ioll;; of the 
'CalcuttR University Commission. We should make these colleges onl,\' 118 hulls 
· of residence and let the entire teaching be (\on(] ucted by the IInh'ersit,v. Thtl 
teachers will be appointed by the nuivel'sity lind they will ht> aAsigned to vsrimls 
· colleges for tutorial purpose;;. That ill one wily of solving the prohlem.The 
'second way of solving the prchlem if; to split uy,the teaohing into two parts. 
Let· t.he Pass B.A. be a eollege teHehill,!:. They will Ilppoint t.heir stllff for this 
purpose and the nniversity will judge the efficiency of the eollege as 1\ whole 
and not the individual te~l(' er , Let the other higher teaehing sueh as B.A. 
H'OOOl1N1 and M:Sc. be clone-h.Y the II i"er~ty. In that ('a~e the Il}lpointments 
· of ll iye itvt~ac er  should be made by tht' IInh'erl'lit,v un(l after appointment. ~ 
they may be Bllsigned to vAriouscolleJ!p.l'. Tn that ca«e the colleges will look 
after the teaching lip to R,A.Pns!';. They will Appoint their ·OWl) st'/lff. The. 
1Tniwr>'lih will see thnt th(· !';taff is effieient A!ld that it i!; nOt twlnw the shmr}ard. 
· But t e~ will not be the individual recognition of  thf' t.ellch('n; as il' laid dO"~11 . 
in the Rill. When we r'OlHe to the i~ er tt'llching. thp stoff will hI' lln1versit:v 
staff, appointed by tht· Unh-ersit.", Vnid ~' tht-' Uni\'erRity. They might he 
· attached to the vario\H:, ~o e elil giving tutorial i ~tructio , The other thing 
that'il1. possible i!'; IHI il1. aone in ram bridge. TIlere mll~' he_a. good Wilcher in a 
~o e e w110 is competent to tel\~  :'ILA. chiSs lind HonollrR CliiSR. Thnt pArti-
cular teacher should be recognised hy the lJ iver it~, Ilnd be ~ o\lld he given 
'extra remuneration. ereforerf~co itio  !ilhould be limited. only to thol'le 
teachers who give iristructions in the 11ume of thf! Univen;if:'.-in subjedi'; high'll' 
than B.A, PRSS. The Ul1iyel' it.~  ml\~  g'ive pxtrn - llo~' ce with t.he permission 
of the,colleges to the teacheN so recognised. The collegeR will be automat,jcnlly 
inclucE'd to, employ !';taff with the higheRt educRtional qualifiCAtions so tllllt they 
.may he reC'olo.'llisedhy the University for giving instructions in subjects higher 
tbAn B.A: FA!;!';. That will be of very grent help !md thAt ill whRtwe shoulrl 
. aim to achieve. We may ~l o .intronuCf' thP, ~y8tem ~f inter-collegiate lecturf!S. 

The argument is put forwl1rd ahOllt I:ollegell in ('lIm!lJ'iclgc h (' b'd t1' 
~lle e  fire ~elf llffieie t. TheY HIJpoint t'heir ~  ~tllff' I} ~Ilm I"I gfC thle 
1 " '" . "., II II( some 0 0;-

teac lers lire also recogmsed by the U Il1rer!;Ity for I)urpotles (~ Un' 't' t .  B  h  .  .  .  ,  . '.. . '. I ~I' I T msruc-
tion, ut tl ey contmuc to gI\'e teacllll1({ In theIr own eolleae~ I{' . I· 
Si th t th ·f·' r b'd" ",'" emem WI', [i ,a" the Do ll l.o~I  I~ . ".m TI Ige IS vel( dIfferent from the position ~f t~ 
co egeR m  e  e 1 Jl,l er~lty  .n CambrIdge, the colleges came into exi!';tence 
first.. They are .t-'mJo"",ed lI~ tl t o , they do 110t depend for. funds on . the 

". pubhc, they 1a~ve got fixed. I.nc0!he And. the. institution is managed hy the tea-
. chers themsehef!. The UI\J\er6lty has "ot 110 ellrlowment Th 11 k 

.1 f h; . 0 .• e co eges ma e 
euuowment or t e-mamtenance of the UniverSity, .and the Univen.itv is (~mJ-
t.r~ t'd  h;v t ~ colleges, and not ;the colleges maintllined by 'the Unive;sity. Tn 
: t,hIS t~ll1yer ' t ' . th.e c~l1e~  WIll b~~o trolled by the .trniverSity, ~le in 
C~mb d e the T:'tTllVe:81ty If! co tro~led by. the collegell, because the UniverRity 
-exII,til by fund!! contnhnted hy nrlOlJ!; coll~ ei. Here the Oovernment Grnnt 
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wiU be distributed hy the (lo\leges. What we re~lIy hll-Ye.to cl'eaj;e is the atmos-
phere so that the Ulliverf>ity And the colleges taken together u. ~t fonp one 
com~act body, they lllll~ help eueh other. But thif; cannot be ~o.l1e ll:uder the 
arrangements provided jn the Bill. Weare creating a situation ill whICh there 
will be a constunt fight between teachers lllld the governing body. eteac e~  
will be supported by tl1e Univerf>ity, the governlllg body will be supl>o.rted by the 
public .and the Leg'islature so that there ":i11 be a "-fight in which. the University 
and t ~ staff o.n one side, and the govenung body and the PlIbhe o.n the other 
side. We do not kIlO\\' whut will be the reBlIlt. 

Sa.rdar Sat Singh (We"t Punjab: Hikh): Divide uud rule. 
Dr. Sir Zia Uddin Ahmad: ·There is C1 great apprehelision ill the winu:; of 

people that under this Bill \\'e ayt~ got potelliial grounds for COllstant fight 
between the governing body un the one side lind the University und the !:Itaff 
on the other side. If unfortm.lntely this should happen, it will have a very· 
serions effect on the diseipline of the students. Half the students will side the-· 
he'1dmaster, hulf will side the gO"crning bo.dy, with the result that no discipline· 
will be left in the institution. 
There is another point wbieh I do 1Iot know whether the Select Committee· 

considered it. I SIlW one of the amendments which BI\VS that teachers Rbould 
work for .i4 honrs tt week: 1 do not know whether ur;y teacher cun \\·otk· for 
(14 houn;. They ure'not the lahourers of mv HOlJourable friend the Labour· 
X'Iernber who. ~ ~r .for 54 hours n week. There' also, we haye n constant demllllli 
fop reduction to 48 hours, My Honourable friend Mr, Joshi wants it to be reduced 
still further to 42 honrs and 1';0 on, It i>: a point whieh is realiy very difficult 
to r;olve Ill. the case of Universities. . It, is very difficult to lay down how mnny 
hours a teacher should work. 1£ my Honouruble friend the ;Toint Secretary in 
til£' Educlltion Depnrtment will look into the figures find work for hWlseli about 
the nctual time spent by the teuchers in u Uni,f'rsity, specially ill a teaching 
Uni\'ersity, he will find that it ~dll work Ollt to from 30 minutes to about 45 
miuutes per duy, \Vhent'ver empJoiel's see this figurF, they are startled. t)£. 
conrse, t ~ teachers alwll;vs argue that they eMlllot hI:' classified ill the sume 
cat.egory flS the fullowers ()f my Honourable friend the Member for Labour, that 
• the kind of work they hUn> to do requirE'S II good deal of time to be spent ill 
prepuriag lessons. As Ilfl.'· l'llte thet·(;! is nlwlI:vs 1\ kind of migun·derstanding 
betweell thege things. 
There is also II question (If the liontrol . of .. tIle pllrse. Hhollid it he· 

cQntrolletl entirely by teachers or b,\' Hon-teachers? It is l\ very serious ques-· 
tion, it has ,urisen in lUost of the Universities. But this particullir point .has. 
not heen decided. In some Cllses, whenever the purge is controlled, by· the 
teachers themselves, every member of the staff, whene\'er lie gets up. he goes· 
in the morning and salut·es these demi. gods, and he spends less time in. 
prepamtion of lessons,  in the discipline Hnd h'Rining of his own pupik He 
spelltls more time ill enlling (?1I p~r oll  ill whQse hallds his promotion Hnd 
emoluments depend. Tht'l'l'efore ",lie nevel' you see pntronfl:;(e vested in teachers 
themselvps.· we find from e}"-perience that we have a kind of ,demoralisation 
in the Univel'f!ity itself and people go about seeing. t.heit own collell ue~ and 
humour them so that they may get the hegt benefit whenever opportunity 
nrises. My· Honourable friend the Joint Secretory will note thAt in Caolbridge 
tmd Oxford the case is diffel'eut. There the lllltl1agement is \'I(sted ill the 
teaohers themselves. TJley are the partners in a business concern, incolllt' 
i~ divided among themselves. In -the (~a e of moderll Universities ill 
England the case is different. If you go to the l'fidlund Universities which Ilre 
. not maintaiaed bJ permanent endowment as the older Universities af(~, t.be 
teachers have not got a final say in the distribution of the funds .. W e ~ver. 
the question of fin,snee comes in, we find teachers htlve got very ~tle ."olCe .. 
non-teach,ers control the· finance. The teflchers control the flcRdemlc SIde" of 
the University, non-teachers control the fi ~ cial side of.the' U i~e1'8ity. ~o  
in .the p~e e t Bill, I think it is er~' deSIrable that thIS questIon shonJ,1 he 
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seriously considered. The Government of India have forced some of their own 
universities to organise a standing finance committee which is a statutory bodf 
8U~ vested all ~ ll. cial ~ er  in that committee in order to avoid the situation 
which I a~ Just outlllled, No such attempt is made hi this Bill.. They 
.Aave said that there will be tl· standing commIttee which 'will be appointed 
by the ,Executive. Council but that. is not a statutory body as in the two oilier 
universities created by the Government of India, viz., Bellares and Aligarh. 
I do not think the Select Committee 'cIt-urI" viaualised in ,their own mind the 

, division of powers between the teachers all~l the non-teachers .in academic and' 
financial matters. It is 11 delicate quel'ltion which has not been answered by 
any university vet and we have different conditions in different universitietr. 
I think conditioiIs 8l'e nowhere app~' and 1- think the Delhi University ought 
to have given a lead ,in this matter because they are in B good position to 
do so, but in this case no such lead is given. " ' 

Tht:lu tht:lre are a !tlW llliuor poiuts which 1 thluk ailiould btl cousiuartlu, J.u. 
the L'uittld Kingdow thel'e is il- CUUIWltltH.! culltlu the Orants COIllluittee 
~ppoiu u by the Exchequer and nut b.y thtl Hoard of Education, l'his cow-
lluttee iuspecttl, thtl uUiyprslties, cousidftrs their refiuirewents and recowmends. 
to tue ChauceUl>r of the Exchequer as reglu'ds ,the gl'ants- to be "iv~  to certain. 
univt:lcsities fur t.he utlvdopl1lt:lnt .of particular departments. Here unfor-
tuuately the Go\'eruwent of Inuia hllve pro"ided in two or three enactment. 
Ii- kind of committetl of inquiry, Hut thiiS committee if; wore, a punitive body 
which is only lippoiuted when thingiS go wrong. It iiS not really 11 kiud of 
Orants Committee which .iuspebts thJ! universities ill the usual mtWllel'. The: 
Grauts Committee in the Uuittld Kiugdoll1 consists of three persons none of 
wholll hus-auy direct counectiou with the universitietl, They are experienced· 
educatiouists who havtl sptmt thtlir lives in . educatiou, administrative und 
teaching. and every university is i pec~d at least ouce in every five years. 
Theu the cOIDl1litttle reports as to whether the grant. are well utilised, whether' 
lUore money is needed, what particullir departments ueed to be - developed" 
and so mi, so that there IllUY be no unhuppy competition between the various. 
u iver~itiel'  because they do 110t wnnt any unhealtby rivulries. Tqis Com-
l1litt.ee work" under the Fil1nnce DepHrtrnent unll not unrter theI1rducation 

,Department and its report is accepted both by the universities Bnd by Govern-
ment. I think ill this Bill 11\1';0 we should emwt that t i~ university should 
be inspected once in £'Very five yeaTS by a l'lpeciaJ committee appointed not by 
the, Education Department but by the Filllmee Member. Two of the lIJem-
b~r  should be ap,POinted by the Finance Member and one nominated b~' the-_ 
Chl1ncellor so that this committee Rhould periodicnll:,' illl'lpect this unh'ersity 

·8nd report on its working, i.e " the relations hf'tween tbe colleges und' 
University, the manner of giving grants to the college!; ann.1\l1 other detnilR. 
In the first five years tlle irlspection will pro fl.bl~' h,ove to he lllHde more thl1n 
onoe, perhaps every two years, but later 011 one inspection' in five years wilT 
be sufficient, 

'[At this stage, Mr, Pl'esident (The Honourable Sil' Abdul' Rahim) resumed 
the Chair.]' ' 

Then another point is this. We have several amendments fixing the num-
ber of Muslims in various bodies. I This question has been very much debated. 
i.e., whether in a pnrelv acade.mic body which we eall the temple of learnmg 
we should have commtin al representation. It was carefully considered by 
tha Calcutta University Commissi9l1 .and I would like to tesd some passages 
fr!1ID their report which was signed by four educationists of- great renown in 

'England, viz .• Sir Michael Sadler, ,Sir Philip Hartog, Mr. Ramsay Muir and 
Prof. Gregory' and a180 by Sir Ashutos11 Mukherji. His BOn Dr. Shyamft 
Pi-aaad Mukberji was also with us all the time working as a kind ofseeretary' 
to bh:; fathernnd from him he leanlt all the details of the working 0-£ the-
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university. This is what the report says about communal 'representation, 
speaking about the Dacca University: .  . 
"While not excluding MUIIButmanll from the other halls of .residence of the UDlVl!l"Il1ty 

we have ilulillted on thl' immediate establiehml'nt of " Muslim Hall. .  . ... We have 
luggellted that the Court should always ('.ontain, o.mong others, (a) 30 ~aduate8 of the 
univerllity, of whom 15 should be l\f uillim graduates "lected by the Mushm graduates, and 
(b) 40 memherR appointed Ly the Ohancellor, of whom not leslI than 20 IIhould be. MUSRul· 
mar:a, and that t,he ExecutivE' Coundl Ihould always include (il four rerlOll8 appolllted hy 
thr, Clmncel\or, of whom two shall be MUM8ulmanll, one being a teacher of the u iver.it~ , 
and (ii) four persons elE'Cted by the Court, two of these being elected by the U81i~ 
members of the Court who bave n'/datel'ed themselves all MUll8ulmans from among their 
OWII number. lit the constitution which we have proposed for thl' Academic Council 'Ifl!' 
hay.. advocated the inclallion of II npmber of persons, not exceeding one·tenth of the 
perllons otherwise included in the Council, to be co·opted by the Council from person. 
belonging to the teaching profession and heinl!t members ~t e staff either of the Univerait,. 
of Dacca, 01' of an intermediate college in the Dacca district, or of the Dacca Madral!8&h. 
WE have aillo 8uggested that if the other categoriee proposed do not include a sufficient 
num,ber of MUllllulmans to make up a fourth of the Council, the Council shall be required 
to fill up the V8c'snClCS in the category which we have just indicated JO R& to bring the 
number of Muslim members Ilq neRrly 8S rO~ ible up to the fraction preacribed." 

In addition to this they also say: 
:'We. have al80 urgf'd the establishment of a Mu.lim Adviaory Board to advise the 

Umverslty on matters affecting the interests Bnd convictions of Mualim students." 
So there is a definite recommendation made by eminent authorities that if 

we reserve some places for the Mussalmans in various administrative bodies 
of the university the action will not be unacademic. 
Ill. 1. D. 1'11011: Did they u~ e t it for Calcutta? 
Dr. Sir Zla Uddin Ahmad.: Yes, I will read that also. This is in para-

graph 8 on page 214, chapter XLIX of Vol. V, of the report: 
"Tn the Constitution which we havp proposed for the reorganilled Univel'llity of Ca.lcutt. 

w"' have provided for the inclusion in the Court of repl'f!Mentatives of registered Musli .. · 
I!traduatM, RII alsn of representative. of the Muslim community. " .... etc. 
And they also suggested the formation of a Muslim Advisory Board for tb 

Calcutta University also. I quote these passages only to indicate that if we 
legislnte toO include R certain number of u~ alma  in various adminatrative 
4  . bodies, it iR not an unacademic action and a procedure of this kind 

.~. has been advocated hv a very thorough academic renresentative 
hody which incl\lded men like Sir Michael Saddler, Sir Philip Hartoll. Mr. 
Ramsay Muir, Mr. Orelmr:v, Rnd abovl' All Sir Ashllt.osh Mukerjee, &n.d any 
u~ e t.io  whiC'h cO Je~ from Sir A8hutosh Mukerjee must deserve, very care· 
fu] consideration, 

These are some of the suggestions which I thought. we ought to consider. I 
do not know whether I can improve all these things by tabling amendments. t 
hHve tabled certain nmendmentR in order to introduce these points which I 
have just outlined, but I feel thflt in one or two cases I cannot think out any 
amendment of t.he Bill by i~  T CRn achieve mv object. One is the mi/Ua-
tion of Rtudents from' the Delhi University to other Univel'f'litleR and profe!!-
sionR] l1e~e . That I could not visualize. and by tabling one or two all)end-
ments T found that T cannot achieve the ob;ect. The ser:ondthing is about 
the relation between t,he Univer!litv and colleges. That is f'eRllv 8. van 
important point which requires ve~v careful consideration. nnd I found t ~t 
I could not tahlE' finv amenilment which mav achieve tbis parti-
cular object and the scheme thnt has been worked out in detail I am Bure 
will ultimately lead to the abolition Rnd disappearance of tbe college system. 
If you don't wat;lt to have the college flystem., you should say so. Take' a bold 
step as you have done in the case of DaCCA UTl.iversitv. Leil thecollej:/;es con· 
nne t eiratt~ tio  t(l discinline Ilnd to tutoriRl guidance snd so' on, aR in 
Dacca. Hall, Jagannath and MUillim Halls. That would be a bold . step, 
13ut if you ,begin to maintain colleges it~. governing ~odie  of their own and 
~ e  provide on the top 8. kind ?t .teoOR"lbon o~ colleges a8 a wh?le, a,nd re-
eo~itio . of teachers by. a .8~clal method, whIch, has . been outlined In the 
Bill, that will have very'greal reaction on the relat10n between the 'Universit; 

and the oo11~. 
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There iii 1W0ther point to which 1 would like to uraw the attt:)ntioll of the 

House; 'fhe recognition lind refusal to recognize ought not to depend simply 
upon the Executive Oouncil. In other Universities it is vested in the Gaurt. 
Therefore I suy that the Executive Council should not decide tht:) question of 

. recognition or non-recognition. Supposing the Executive Council consists of 
17 members, out of which 11 ure present at one time which forms the quorum, 
uud six members 8ay that. such dnd such colleges should not be recognized, 
theBe six persons can decide the fate of those colleges- and their decision would 
be final. 

Mr. J. D. TyIOll: May I intervene for Ii llJOlllent. I UIII afraid the Honour-
Ilhle Member has not read the recommendation of the Select Golllmittee on this 
point, namely, that recognition ~  only be taken away by an absolute majority 
of the Executive Coullcil, that is to say, if the Executive Council consists of 27 
members there must be 14 in favOlu of taking away recognition. ' 

Dr. Sir Zta Uddin Ahmad; Yes. But there is a note nttached \,0 thf' 
Report that you must take the mlljority of the members present. That is of 
course by one member. 

Ill. J. D. Tyson: . T do .not deny that one member perhaps has said that. 
hut in the Report of the Select Commit,tee it is an ""bsolute mAjority ...... . 

Dr. Sir Zia Uddin Ahmad: Thi!'l ShOWFl the direction in which wind blows, 
Even if absolute majority were to decide, this is not sufficient either. It is a 
question of disaffiliation. Whatever the number may be-whether it is 7 
Ill' 8 or 10--this is a lllinor point. The important point is t.bat it should not 
be left only to the Executive Council; jt may have spep,ial predilections.· A 
mat.ter of this kind ought to. be referred to the Court for final decision and 
Ilppesl to the ChAncellor. In the mAjority of cases under the oM Universit,y 
Actr--if my Honourable friend will commit. the Act of 1904. drawn up in Lord 
Curzon's time-the power is given to the Senate and not to the Syndicate. 
Here you have vested the powel'R in t,he Executive Council. A mAtter of 
thi!; kind ought. to be left to the Court. . 

A provision for appeal· to the ChRncellor is one t i ~ which is very desir-
able. If ~'O\l want to keep these colleges as sucb, mAke the position of colle~e  
c~ lr, hut if your intention iR to l1niFlh them as you have donE' in t·hc case of 
Dacca, VOll Flho\lld FlIlY flO holdly. . 

Finally, I may say that J am very strongly ill fllVOUT of three yelU's courM 
and I say that this experiment should he tried lInder very good and favourable 
oonditions. If you will try this experiment under unfavourable conditions, 
it will have a great reaction on the educational ,.,ystem in India. 

With these words I' resume my seat. 
Ill. S. O. Ohatterji (NominHtecl Non-Official): I rise to oppose the motion 

Rsking for circulation of the Delhi University (Amendment) Bill at this stage 
after it has been. reported on hy the Seled Committee appointed by thi. 
H.ouse. Sir, I was not It Member of this House wheu ,the Rill WIIS first in-
tmduced and referred to the Seleet Committee, but T have looked through the 
report of the debate 011 both thc motion to introduce the Rill lind to refer it 
to R Select Commit.tee. Sir, /110; fur OR I have been ahle to gather, J .understand 
that the main pUrpOf;e of the Bill is to make it pm;/iihle for the Delhi Uni-
versity to introduce a three years degree course. That., Sir. I take to be the 
mot;t important educationa.l featnre of the whole Rill. It has long been felt 
in the best. informed university circles ill the country thnt a large part of the 
work which has· hitherto heen done ill degree collegeB ought to, and perhapa 
would, be better done in better equipped and better staffed high schools or higher 
~oo da.rv schools. We have just beard the opinion of one, whom, in this House, 
l.,uppose, without cRsting any reflection on any other Member' of the House, T 
mav describe as an expert on university education, Dr. Sir Zia Uddin Ahmad. 
~ has given it 88 his opinion that this isa desirable measure of educatiollll'l 

reform. 
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I rewelUber to have i'ead in the proceedings of the debate on this Bill a' 

the lat;t t:iession that Kuwabzada Liaquat Ali Khan also described this measure 
of l'~for,m Ut; Ii de lrl~ule experilllent which might well be tried. 1 am, there-
fore, I hope,' t;ir, 011 liafe "round when I say that 1 give my whol.ehearted 
support to this Bill, because it do~  promise to be an experiment whiCh mON 
educationists in the country now regard as overdue. 

Sir Ziu Uddin had ,one difficulty with re"ard to putting this experiment 
011 trial. He Huid thut. he would like to be assured that the experiment wouW 
be tried ill the most favourable conditions. tlir, it is just because it seems to 
me that in Delhi the experiment would be tried in lsuch favolli-able conditions 
that 1 support the Bill. • 

The Dcl~li Uni,·er .. ity does not have jurisdiction ovel' Ii very wide area. The 
high t;cboolt; fr~llll which entrant .. into the Ul1 ver ~t  C?me are not so l~r e 
in nUlHbt'r as ill some of the older lind larger UJIIVersltles 1Il the e~)U try. Smee 
the Saddler CODlmi8siun report made the recommendation that the part of u 
degree college comprised of tht:' intermediate classes might be separated from 
the universities l'eorgl.lniaed aceordillg to the. recommendations of that body, 
t.he University of Dacca and the Universitiet'; of' Lucknow and Allahabad in 
the United Provinces have been up against a serious difficulty, namely, that 
once thf't';e two classes are removed from the Universit·y or from degree colleges 
which are attached {,r) universities the students do not have long enough 
time to derive the full loJenefit of university education at least lip to their 
first degree examinlltion. Also, Sir, it' a~ been felt thRt, unless the schools 
could he very much improved, Htandards of university education would go 
down. 

Now, t:iir,. thol>tl responsible for the. Delhi University Amendment Bill, it 
soomB to me, have taken care, and have I think, taken practical steps, if 1 ani 
correctly informed, to ellsure thut standards will not go down. I understand, 
tlir, ~ att e Centrlll Ooverument have placed, 01' are about to pll\ce at the 
disposal of the degree colleges of the Delhi UJ1Iversity 11luch larger grunts-in-
aid. I also understand, Sir, thaI steps have been taken to improve the stuff 
of some at any rate of the existing high schools in Delhi. I therefore think. 
Sir, that in Delhi, hecaltse of the munificence of the Government of lndia even 
during war time, we shall have, or we may have a reaspnable hope of having 
such favouruulp conditions II!; Dr. Sir Zia Uddin would desire for such an 
.experiment. 

I welcome this measure for another reason. One of the most serious 
uefects of the Indian Educatiollal systenJ, ali is common knowledgt.', is the 
uomination, the excesl>ive domination of eXlllUinations. I think, Sir, Olle great 
udvantnge of this new Delhi seheme will be that three examinations at the 
higher stages of education would be reduced by one. I think, .Rir, that is a 
grcnt, gain. Also, Sir, bieuniul exumilUltiollH to Illy mind are an evil. inas-
lJIuch IlH they place undue strain on examinees; lIud· if the staff of the existing 
high schools in Delhi ill satiHfllctoril:v improved, 1 Ree no reason Why the work 
thRt. is now done I1p tu the intermedillte stl\ndard may not'· be Kchie-ved in tne 
t'levf'n :vellr" thAt bo.vs Rnd girls will Rpend Ilt I,hese higher seconda.ry schools. 

It has been reulllrkedby the MoveI' of the amendmellt asking for circula-
tion of the BiJI lit ~ i  stage thnt he would like to see progress made in Imi-
verRity education in Ilew directions, Hnd I think, Sir, he particularly men-
tioned the lnck of fncilitieH for technicn I edl\(~atio  of the higber ta~dard in 
the eountry. I l'lltirely IIgrt't' with him that t,hllt is Ule, mORt dire need of 
the (!ountry at the preseni tiltle, but in this mltt·tel· again, Sir. I think it may 
well be hoped that the refonned or reorgllnized Universit:v of Delhi bef9re long 
will have It Fa.cu!t.v of Technology. Already, I understand, the Government of 
Tndin. have taken the initiRtive of opening in Delhi a. Polytechnic School, and 
I hope that aR that institution develops there will be. possibilities of opening 
COllMes oftltud.v in Technology. at the Delhi Universit.v. But, Sir, 1 submit 
thltt two years, whirl, ;" 1he pre.sent length of time for which the students 
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t~ t f.or t~eir first degrees, i~ of too short Ii period for any technical training 

w c 18 gomg to be worthwhIle. On that groWIO again Sir I hope that if 
~ e House o~l~ accord .its support to the Delhi U iver~ity Amendui:entBill, 
It would be ~vm . help 10 the direction of lIlaking it possible to try out new 
schemes of. uDJverslty education which might truly be regarded 8S progressive. 

I say WIth due efere~ce to Dr. Sir Zia Uddin and the Honourable Member 
~ o has moved thiS motIOn ~or cir~ulatio , that I am not convinced thai a.ny 
case hilS been made out ,for CIrculation. I do not, Sir, impute any intention to 
the o~er of t~e amendment that his nlOtion is a merely dilatory motion. fBut 
I . submIt that It would have t~e ~flect of holding up what ,I honestly believe 
to be a measure of refonn whIch IS overdue. . 

. Dr •. Sir Zia Uddin Ahmad: Row does he propose to provide tur the 
IDJgratlon of studentI'! from the Delhi University to other universities? 

Mr. S. O •. 00000tterjl: I reco~) e that that is a question which might '~'ell 
be uked parllculorly with regard to an university which is located in Delhi 
city which is rapidly beooming a cosmopolitan city But, Sir. I submit that it 
is hardly necessary to introduce into the Act itself necessary measures to make 

. it possible that students from other universities might migrate to Delhi or 
migrate from Delhi to other universities. T t,hink. Sir. that that is a matter 
which might well he left to university bodies like the ACfldemic Council or the 
Executive Council and T am sure thAt they wOllld-AS this House have done 
t·his morning-if it "hollid become necessary. frame retnliatory ordinances to 
see that their degrees and their courses l"eceive dlle recognition elsewhere. 

Mr. LalchaDd lI'avalral (Sind: Non-Muhammfldan Rural): There- are two 
motions before t.he House. The first is with 'regard to the circl.llation of this BHl 
as it has emerged from the Reled CQmmit.tee. and the second is with regard 
to the CODsidernt.ion of this Bill. When this Bill waE! introduced and it wss 
sent up to 8ele.~t C,)'11mittee. the question WnR thoroughly discussed. Severnl 
objections and grounds were made. and I cont.ribut.ed to an extent mv own 
objections, and the objections which t,he country and the educationists had. 
T had expected that those would be removed b.v the Select Committee even jf 
there was not going to be any circulation made, but at least myself and 
some others on this side are disappointed in that respect. . 

That, thiR is an importan.t Bill cannot be gainsaid. Is there anyone 
Member, I flsk. who would say that this is not an important measure for the 
Delhi Unlversitv. Rnd who would deny ·that this is an innovation in the 

. system under whieh the Delhi University is being carried on? 
Sir Oowutee Jehanctr: Are you in favour ()f cireulatioll or not? 
JIi:- JAlchand lfavalrat: I am not against circulation. Please hear what I 

am oi ~ to say on t i~ verv first point. because we are co ideri ~ not only 
t.he circulation motion bllt the motion for consideration also on its merits. 
1 submit that the whole Act of 1m is being changed, and the:r:-e should he.ve 
been no hurry in getting tbe Bill t rou~  this House. I think it will be 
admitted by the Government that this Bill is not for the De'lhi University 
alone. Jf it had been so, then we would have accepted the undertakings that 
the Government give on their' behalf or the educational authorities or the 
university a.uthorities ~ive on their behalf. But it is o~ so. This Bill will 
affect almost All the universities ill Tndin· because it is not nn exclusive 
university. It is not ft university of which only students from Delhi take 
advantage or the sourroundingR thereabout. If we go to the university '.'VO 
find that tbe students. are drawn from all provinces,-from Sind, from 

. B()!nbay from Madras, and other province;;. Moreover, Delhi is the capital 
town of 'India. The Gov.ernment officers do not live alone in Delhi, but their 
children reside with them and they take advantage of the uaiversity. There-
fore, I say that it cannot be said that this Bill ~  u~~ that it can be passed 
without consultation and consent of the other UDJVersltltlS. On the ~t oooa~ 
8ion when this Bill was introduced and the motion ~or Select ~om~mttee was 

- _..:I... +,),A House on this side condemned the hustling of thll Blll through 
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with so many innovations. On thiaside we dema.nded <:irculation and there 
should have been Circulation before it was asked to be sent to the Select. 
Committee.- It seems to me that Government huvc beeu made, at the sug-
gestion of some officers of the Wliversity, to ignore any other oonsideration 
but to get this Bill through. f personally kllow as a member of the Court 
of the University of Delhi that our Honourable Vice-Chancellor, the present 
Vice-ChsJJ.cellor is keen on seeing that this Bill is passed now. But it should 
not be done. It is said that when the Government have committed them· 
selves to give grants, it should be taken advantage of, How much ra~t will 
you get, especially in the days of the war, for the pwgt'eNN that is desirable 
in our Wliversities? Government will start with t e ( ~ promises, but when 
they are asked, they wiiI say, we will give by Bnd by when tht:l money is 
needed. At what time are we p~i ed these grunts:' At a tinle wheta 
every rupee in India is being asked to be given for WUl' purposes! I think 
that their promise cannot be fulfilled. Therefore. the grunt qllE>stioll would 
not solve the difficulty. The diffieulties are so many', and therefore we said 
at the time when the Bill was going to be seut to l:;elect Committee tru .. 
there should be circulation, That \,'as not agreed to by the Government. 
l'hen what was the promise" We said that even the opinions of the Univer-
sity of Delhi and its authorities had not been secured. Well, that was not; 
done by circulation, 80 that along with the opinion of the Delhi University, 
the opinion of the other Universities would also come up. That would av~ 

solved the difficulty. I say that it affects all the Universities and not only 
the Delhi University. In that sense, the circulation motion is not a dilatory 
motion at all. Ordinarily when a matter comes up from the Select Commit-
tee a.ny motion like that may be suspected to be a dilatory motion but it is 
not so in this case. This Bill is 8uch that it should be considered cautiously 
and seriously, not only by u fe'w people but by educationists of very high. 
standing and position. In that case, I submit that the amendment that haa 
been put in with regard to circulation is-one that the Government will b-
well advised to accept. 

. When this Bill was going to the Select Comlllittei:, several objedious wee 
taken. I had put in my objections to the Bill ill detail. I won't go i ~ 

those details but I will summarise what the points were and then consider 
whether those objections have be-en met by the Select Committee. If not. 
the Select Committee's report is not one that can be Ilpproved by this House. 
Vo(e fin,d that. the change in regard to the three' years degree course is pro-
VIded 1ll sec bon 00 of the Act of 1922, Now, that section with regard tG 
the degret'l course has remained in force for a long time. _ It can be ive~ 

lifter four years education in oollege. That has continued to remain since 1922. 
No objection was taken by any person during this time Hnd it. was onlv very 
recently that this innovation was called for. The fom years degree ·cours. 
has continued to be in force for such a long time. They ~a ot sliy that theo 
course has any def~ct  but ~t may be the intention of the ,Government to Sll.J' 
that they a ~ .to ImPl?ve It. They want to see that the edlH'l\tion given t() 
the graduates IS of a high order, so that tbey may be more competent. It. 
is -all very well to say that but what about the lower standards. You are 
providing for the top. You are disturbing seriollsly the lowel' standard of 
edtJc~tio  that is being given in the high schools. This is not my opinion alone 
but It is the opinion of toe educationalists also Ilnd IIlso of the students and 
scholars who have made lise of the Delhi University. They ssy that the 
standard of education in the high schools and even in the colleges is lesser 
than in the Bombay, Madras and Calcutta Universities. -After ten vears, 
they oecome matriculates. In other places, such us B6mhay, Karachi, 'it i" 
seven years. If we compare the students who come out from Delhi and 
those who come out from Bombay and other places, - I submit -that the 
standard will be lower alld this is a matter of geneTsI knowledge which we 
derive from those who have gone to the college .. They  expect that by ivi ~ 
rne year more to the lower .c.1asses in the high' schools A.nd making it 11 yeSon.. 
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you can get the work from them of two years Ulore..That means the .F. A. 
Wld the lntermediate. According to this Bill, you ~ peot that the schools 
will give education of such a nature. which would tit. them up to the InLer-
mediate class. Now, that means, in the schools, as the present system ih, 
when tht1Y come to ten years, they pass the matriculation. When they 
have been passing the Matriculation after ten years, how do you expect 
they will pa8B in nine yea.rs. There will be two years to them to have F.A. 
and to, have the status of ·the Intermediate also in the high schools. Eveu 
if you increase' the masters and give them more pay, I do not think for 
yC)ur schools up to the 10th year or the-11th year, you will get professors 
there on the pay that you would give them. Now, education in the colleges iii 
b~i  given by proress?rs of higher quality,. higher aptitude' 'and higher ca.p. s-
CIty. Those persons will not corne to your high schools on a lower pay. Have 
you calculated how mueh expense the lower standards will have to bear? 
You have laid before 'Us nothing about that scheme. We should be satisfied 
first that the scheme would work, and that you are able to give them money 
and provide masters for higher edli'cation, professors exactly like thoae wbo 
are working in tbe colleges. We have nothing before us. You are impl'ov-
ing the quality and the capability of only the higher people, that is, the 
graduates. But so far as the other students are concerned, you have not 
placed before us anything from which we can satisfy ourselves that your 
scheme of giving education for Intermediate class will be more satisfact()l'l. 
In fact, we do not know how much money has been promised or given to the 
colleges for makina- this three years course and how much has been given 
to the High Schools. When the Bill was being discussed when it was going 
. to the Select Committee, these facts were not placed before us. So, I (1IIk 
that thes6 facts and figures Rhould be placed before the House before the 
Government can expect that this Bill will be passed. At present we know 
that even the present Masters of the High Schools are not satisfied with the 
salaries they arc getting. I think a graduate Master starts his life .. RB.W 
or Rs. 50. If he starts on that salary, what ean you expect from him? Will 
he give you as much work as a professor Oll Us. 300 or Re. 200? Therefore,. 
you are creating new difficulties and the Delhi University will  soon find out 
that they will not be able to meet t.hem. Therefore, I submit that so far 
as the question of circulation is concerued, it will give IlR all these ideus. 
We would then know what expenses are being incurred by the other univer-
'Bities and whether they have really found out for themaelves that the course 
which is being suggested now by this Bill would be a. better course than the 
'one which they are following now. We must have that opinion and we must 
also have detailed facts and figures on that point. We must know what the 
expenditure will come to because the first thing that is needed for improving 
anything is expenditure. And in these war days I do not think we can affor:l 
to spend much. 

As the Bill has emerged from the Select Committee, I find that we have 
still got to consider several points with regard to this Bill before we give our 
sanction to it. I know that some people have alread.v made up their mincls 
and they are more or less educationists tbemRelves. concerned with the Delhi 
University. They come prepared to this House and give their whole-heflrted 
blessino to this Bill. But we on this side of the House want to scrutinise 
the m~ ure. I have also he'ard my Honourable friend Dr. Sir Zia Uddin 
speak about the three years degree COUTlle. T have resped for him and I have 
alBo respect for his expert knowledge. He is himself the Vice-Chancellor, 
~d yet he has not introduced this Rystem in his University. He mllde a 
clean breast qf the whole thing. He said that they' Bre not dealing with 
Aligarh only but with places in aUpartR of India. Therefore, they are not 
going to introduce this scheme. Government should take a. hint from him 
because he says it cannot be done. What I am Rubniitting is this that even 
bif: opinion ill not. nnconditional; his'opinion is III so qualified. My o ou~bJe 
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irie~d who spoke last quoted him as an authol·it.y on educational matters Illd 
he shoutd know that his opinion is a qualified one. In any caile, he is Hot. 
~' ole- eQrtedly for it. 

Dr. P ••• Baerj": He. is more. against than for it. 
lIr. Lalcbud .... lIral: I t.hink so. When we hear him upon the amend.-

inents we will know what his final opinion is. What I am submitting is tbis 
that.· we have not got this three years course anywhere in India. Even in 
Aligarh and' Calcutta they have lIot agreed to this scheme. Then, take the 
Benares Hindu University which is a mode'l university. Is there three years 
course there r No. Then, why this Delhi University which is a f:UIlall univer-
sity-I would call - it a tiny uni ve t ity- umpi ~ so high and ~y  "We 'v~l 
raise the status of the graduates .? Where will these graduates go? Will 
they be given appointrpents in Delhi only or will they go elsewhere also? 1f 
they go el e~ere, they will say that they are not as good as the graduates 
of their universities, though they may have three years course in the Delhi 
University. What will they do then? How is the Government going to 
help them ~ ere  So, wbat I 8~y is ~ i , that great consideration should be 
given to thIS scheme at the cOBBlderatIon stage. 

Notice has been given of many amendments and the . last amendment is to 
iutroduce racial discrimination in the Delhi University. I will not !;uy a y~bil1  
ubout it 'at present. But o ~ would not like to see that there should be these 
(~omJllu aJ differences U'h.d considerutions in an education institution. 1 wmddlike to inl)w from Iny Honourable friend whether the Muslim community hilS got a 
;;uificient number of Muslim representatives on the court 01' not. O~ 'that point ad 
1 said I do not want to 8ay anything but I would tell them. not to have Pakistan 
in tout directioo and i" that field also. 'fhe Muslim reprllscntlltioll ,,·ill be II 

muttEll for consideration along with other matters. That point ",iIi be considered 
Wht'll amendments are moved. 1 have also given notice of many amendment.,; 
uut 1 do not wish to dilate 011 those points at this stagt!. 
. Mr. PrIIident ('fhc Honourable Sir Abdur liahim): The Honourlible Mem-
ber had better leave the ani'endmellts alone til! ·'.I8uch tilUe w,; tbe clauses COlIn) 
before the House. 

lIIr.Lalcb.a.ud Navalral: I do llot want to suy anything about IUJ amendments' 
at this stage. I put myself on the contrary Oil euutioll. The points that have 
to be conllidered Ufe these. The first is with regard to the inrwvation about, 
paid Vice-Chancellor. l'hat was very much- debated in the House. H was 
also pointed out that tbe appointment should be made at the llistance of the 
(l.'liversity itself, and not. solely und exdusively he ill the gift of t.he Chancellor. 
We have to see what the I::jeleet C01llll1ittee hat; done and it hns e')l1lplied with 
what this House wanted. The next point it; with rega.rd to tl·c three year~ 
tl!'gtee course. We have to see whether the pl'esent section 30 of the Aet of 
1 '~ if) not sufficient to lUeet the e,-il of cl"~atill  a three yeara u(J(Yree course. 
Why go and amend a section which would otherwise enable them ~o have the, 
t;yatem which they _want and which at preseut is also in force in (JH.er Uni,yer-
aities. The llext point is with regard to the powers of the Court. That has 
to he very seriously conJlidered. In the opinion of the Viee-C!il1l1cE:llor and ,)f 
a. few who follow him the Court is subordinate to the Executive C6uncil. [ 
do not agree there at all. With that end in ,-iew, i· should Sl't.l that more 
powers are given to the Bxecutive Council than tv the Court. 1 would ]I'y 
cel'tllin authorities on that point. Next. comes t.he question of tIle constitution 
of tbe Executive Council and the power!;! that are Leing given to it. 'rhe z\ext 
'lllf!stion is with respect to the powers and the coustitutioll of t ~ Acadelll ~ 
Cow1cil. Subsequently there is the question of representation of women, on 
the Delhi University, how it should b-e done, whether we are sat.hdid with t ~ 
provision that hal> been made by the Helee{ Committee or' e~ {'r a better 
lnethod could be devised. Then I ,,"ould' come to the question of representat.io'l 
on tOe AQlldemic Council and t.he l ~ ecutiye Council. On all these points 
lllnterials "rill be placed before t ~, House to eOllsider, bcrause this is the proper 
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.. tag\: tQ couside.l' "11 these l!.aWt6. Af~l' al'd  if, Wt:l come to "lH: cou<:iusio:J' 
tim1i the Select Committee report. as it has emerged from thc Comp'littee will 
, be accepted by the Hmlse, then that is a diftereutquestion. Tholl we CUll paSii 
the Bill with II. Ie ~ le dDl~ t  here alld there. If at this stage while COll-
bidel'iug t.he Report-of Lue l:;eJect COlDmittee, ,we filld thut it dotlt> not meet' 
udequat~l.) with till ~ e points l'silled,. t-hell WI:! wilJ throw it out ~tra tu\\'Qy, 

Hut if the Beport doe:; not faU .through, uud if 1l1uendmeuts .urc to. be made, 
then 1 request the o.llourl\b ~ l\1t·mlwriu .' arb~ to. consiuer lIud give us milCh 
f.wiUty as possible to Honom'able Members who have t·ubled !mll!!Idments, so. 
that those amendments will ttt least tone down t,he difficulties I'IlC:QIUlterediu 
! he Bill. ' 

1 wil1uot go. intu details. I will Jirst take up theque.stio.u, ()f cl'pointruent 
of II paid Vice-Chancelk>r. 'rhis' is taken up iu the .Minute of l"ssent of Dr: 
B,lluerjea, The intention is that the initiative should "come onl, from ~ e 

butho-ritijlS q! the Ulliversity Qud' not fl'omthe Chancellor himself. Here ill.. 
this Il,ouse, Wtl elect t·he President, Not even the highest authority in the 
cJuut.ry, not even the icer~y call nominate the l'rt'sidellt of this House'. 
In iike mQnner the Vice-Clum\!.ellor of the U iv~l' ity should be suggest.cd _by the 
University itself, The: Vice-Chllllcellor it; more-, or le!;:A the hend oJ the institu· 
tiOll OOeaulie the Chulltellol' will Ilot IIttend to all the husinc'Is. Tile Vice· 
uu('e o~ will be the working Chancellur, When 'you "al'~ ' ivill~ POWtll'S to 
that gentle]Dan, I subrnit it should be done with the COllsent (If the Flliversity,-
It ito! fur the University to SIIY .. we will appoint suc:h !Uld such 11 gcatiElman". 
l'hat would be·s salutary provision. Wt' kuow certalu lIIllendmcl!ts Itaye beeu 
. tabled ",ith regard to the lUlIllller in \vhich the ,appointml:lllt should bo made. 
What I alD submittiug is that the initiative shouldcoUle £1'0111 ~ , ulliversit,v. 
it~elf, that a pllid Vice-Chancellor is required. In the beginning Hl the ou ~ 
what. we 611id wali that then: shoult! be ollly un execlltive aut.horil,y of the 
l'mversity that suould take the initiative tUlU lIl)k for a puid \'icc-ChClnccllOl' to 
be appointed, also how D1u~b ¥ould he given him: Not that th ~ Chancellor 
d his OWll motioll should say tha.tthe Yice-Cbunccllur should La: rr paid olle 
auo that he should' be paidsllch and BUt,1t un aIUount, t·hAt 'tb:! Chancellor 
\ho.uld take the whole iuitiative 8ud niter preparing the whole grouud he should 
send tbe papers to the 17l1iYerl:lity fo1' COlll:!ltltntioll. I CU1l110t understand such 
ftposition. Thet'efore whut we wllntetl was tlJilt it shoultl not be the COll-
.f!ideratiou alone that should be asked for by the Chancellor;-but that, the move 

should in the fil'lIt iustnucl) come only from the Univerl!ity, hom tohe 
6 P. 1(, Executive CI)~ cil of the 'Fniycl'llity. In that, conne"tioll, I flnl, 

:thnt 6 wholesome change hilS not been I1Ia~e. What we fint! in this lI111ending 
Bill is contained in clause 5, proviso. It says: -
"PI'O\'idl'd that if ~ e Chancellol' {)f his own -moti('l1 or nt the instanee of the Exec:uth-i! 

Coundl after conaultation with the Academic Council i~ of opii)ion that' a Vke-Chan<-'CIlor 
4!ilOuld be appointed I;'uthc ~ 1ditio  that e" i~8 his 1\'hole time 1<1 the work of the 
Ollh-ersity, thoe follov.'IDg f,rovlslons .ehall apply etc . 
• 
The Al'bcrnblythcn adj(H1rnc,l till Bleyen of the Glock on W'~dJle da.r, tb3 

4th August, 1943. -
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